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LEGISLATIVE 'ASSEMBLY
Friday, 20th August, 1943

The Assembly met in the Assembly Chamber of the Council House at
Eleven of the Clock, Mr. President (The Honourable Sir Abdur Rahim) in the

Chair.

SHORT NOTICE QUESTION AND ANSWER.

TRANSPORT ARRANGEMENTS FOR CARRYING FOODGRAINS FROM SURPLUS To DEFICIT
PROVINCES.

Dr. P. N. Banerjea: Has the attention of the Honourable Member for War
Transport been drawn to: » i » . o

(i) the statement of Sardar Baldev Singh, Food Minister, Punjub Govern-
ment, published in the Hindustan Times of the 16th instant, that the fault in
the matter of food supply lay in the transport arrangements which even today
were far from satisfactory and further that if the Government of India were
really anxious to relieve distress in deficit provinces, they should make adequate
and immediate arrangements for transporting foodgrains from surplus pro-:
vinces; and .

(ii) the statement of Sir Williin Roberts, the retiring Director of Civil .
SBupplies, Punjab Government, that the Transport Member had glossed over
the transport difficulties, that the average number of wagons going out of the
province in June and early in July was 120 per day, while he thought that.
double that number could be supplied, and that if rail transport arrangements
were inadequate, arrangements could be made earlier for shipping via Karachi
to Madras and Bengal? ’

If s0, what steps, if any, have been taken, or are proposed to be tuken by
the Government of India to meet the present situation?

The Honourable Sir Edward Bemthall: (i) I have seen the statement but
do not agree with it and propose therefore to take early steps to co-ordinate
opinions and action. The arrangement for transporting foodgrains from surplus
to doficit Provinces includes two processes, namely, procurement and transport.
Though operational and other reasons have at times imposed .a limit upon the
number of wagons that can he carried over a purticular section of railway, the
amount of transport available has at other times frequently exceeded the
quantity of foodgrains offered and does so ut present, o

(i) Yes. The figure given by Sir Willinm Roberts appears to be an under-
estimate. The North Western Railway's approximate figure of wagons of
foodgrains moving out of the Punjab eastward and southward during June und
early July is 144 daily and neither this figure nor that of 8ir Williain Roberts
includes grain moving to Karachi. f

I agree with Sir William Roberts that many more wagons could have been
supplied; but it is bad transportation work to supply more wagons than ecun
be loaded or handled by the receiving Government at destination. In the case
of Bengal the North Western Railway could, if other conditions made it feasible,
supply and load many more than the quota of 80 wagons daily which 1y ullotted
to them by the Regional Controller of Priorities; and which is actually an
increase of 20 on the number allotted before the breaches took place on the
East Indian Railway. But in spite of the large amount of stocks stated by
8ir William Roberts to be awaiting transport in the Punjab there is at present
a difficulty, which I hope will be temporary, in delivering for loading sufficient
foodgrains and flour to fill this quota. As the Honourable Member is doubtless
aware the shipping position has been and remains extremely tight. Until
recgntly the ships from the Indian Register under requisition were heing loaded
wiluh salt for Bengal from the West Coast, but two of these ships have tempo-
rarily been allotted to grain and have already taken 10/11,000 tons ‘from
Karachi. Two more ships on the British Register have been made available by

( 859 ) P



860 LEGISLATIVE ASBEMBLY [20TH Ava., 1943

the British Goverament and are to be loaded by t_hfe end of the.mqnhh: Gov-
ernmeht are fully alive to the importance of securing that more shipping is niade
available as supplies come forward.

Dr. P. N. Banerjea: Wil] the Honourable Member be pleased to give greater
facilities in future than have been available hitherto for the transport of food-
graing? _

The Honourable Sir Edward Benthall: As I have explained to the Honour-
able Member, it is no use supplying more wagons than can be loaded or cun be
got through bottle-necks or handled by the receiving Government. ‘

Dr. P. N. Banerjea: Could not the Honourable Member persuade these two

Governments—the Punjab and the Bengal Governments—to take greater steps
to expediter the matter?

The Honourable 8ir Edward Benthall: Thut is precisely what I said 1 was
going to do in my answer to the first part of the question.

Mr. Govind V, Deshmukh: Is it suggested that the difficulty that has arisen
is due to the londing and unloading at the consigning and recelving stations?

The Honourable Sir Edward Benthall: No, Sir. Not mainly: That is one
of the factors.

Mr. Govind V. Deshmukh: Then may I know if any steps have been takan
by this Department for increasing or giving more facilities for loading and un-
loading ull these wagons?

The Honourable 8ir Edward Beathall: Yes, Sir. Very careful arrungements
have been worked out at.the Calcutta end and arrangements are being worked
out at the Punjab end.

Mr. Govind V. Deshmukh: But as difficulties still arise, have the Govern-
ment thought it proper to increase these facilities?

The Honourable Sir Edward Benthall: It is not only a matter of facilities
but the operation of these facilities.

Mr. Govind V. Deshmukh: Then have the Government thought of facilitat- -
ing to a greater extent the operation of the arrangements?

The Honourable Sir Edward Benthall: Of course they have.

Pandit Lakshmi{ Kanta Maitra: Is it a fact that this movement of foodgrains
has been greatly affected by the breaches on the railway line? And if so, do
Government propose to move foodgrains up to Burdwan and carry -the food-
grains to other parts of Bengal by ordinary transport?

The Honourable 8ir Edward Benthall: Yes, the breaches have of course
interfered with the transport of foodgrains, but as T pointed out in my answer
the allotment is 20 wagons greater than it wns before the breaches occurred.
The wagons are being taken round by other routes.

Mr. Govind V. Deshmukh: Muay [ know, Sir, if the military lorries could
be availed of for transport of these foodgrains—I mean those lorries which are
taken from place to place merely for the purpose of giving the troops practice
or for instructing themn.

The Honourable Sir Edward Benthall: The Honourable Member does not
spocify where the lorries are to be sent.

Pandit Lakshmi Kanta Maitra: Do [ understand the Honourable Member
to suy that at the present moment 20 more wagons have been allotted so as to
bring the total to 164 instead of 144?

The Honourable Sir Edward Benthall: Yes, Sir, the allotment has been
increased by 20. . '

Pandit Lakshmi Kanta Maitra: And the Government af the moment are
giving 164?

The Homourable 8ir Edward Benthall: No, Sir. The allotment to Bengal
was formerly 60. It is now 80.

Mr. Lalchand Navalrai: Is the foodstuff lying on the station on account of

no wagons being made available? ,

The Honourable Sir Edward Benthall: ' No, Sir. That is not correct.
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r. Lalchand Navalrali: May I know if the food is lying at the station

iling to be moved? )
walg tﬁac::nll'lblo' gir Edward Benthall: In certain cases it i_s. But the gist
of my réply is that more wagons arc supplied than grain is available. o

' Lakshmi Kanta Maitra: With regard to the problem of co-ordination
of transport, have the Government of India suggested to the Provincial Govern-
ment to releasé the river craft for the purpose of carrying into the interior
these foodgrains? _

The Honourable Sir Edward Benthall: [ believe that is being done by the
Government of Bengal.

Pandit Lakshmi Kanta Maitra: Have any instructions gone from the
Honourable Member's Departinent to the Provincial Government to facilitate
the movement of foodgrains by river craft?

The Honourable Sir Edward Benthall: The movement of foodgrains by
country eraft within the Province is the function of the Provincial Government.

Pandit Lakshmi Kanta Maitra: And last year we were told that it was
seized at the instance of the Central Governmnent!

The Homourable 8ir Sultan Ahmed (Leader of the House): S8ir, in view of
the fact that there are still 50 amendments to the Delhi University Bill to be
gone through, and also in view of the fact that next Monday is a holiday,
I request you to direct that the House should sit tomorrow also.

Mr. President (The Honourable Sir Abdur Rahim): Has any Honourable
Member anything to say on this?

Mr. H. A. Sathar H. Essak Balt (West Coast and Nilgiris: Muhammadan):
No, Sir; not only that; but it was mentioned last time that if there is any
possibility of the work being finished tomorrow, then perhaps'the Members
would not have any objection; but if we have in any case to wait till Tuesday,
there is no reason why we should not wait till Tuesday and have a meeting
It;orénorrow. As a matter of fact the Leader of the House hever consulted any-

ody. .

Mr, President (The Honourable Sir Abdur Rahim): 1 direct that the House

shall sit tomorrow.

NOMINATION OF THE NEW PANEL OF CHAIRMEN,

Mr. President (The Honourable Sir Abdur Rahim): I have to inform the
House that under rule 8 of the Indian Legislative Rules, I nominate Syed

Ghulam Bhik Nuirang, Dr. P. N. Banerjea and Sir ¥. E. Jumes on the new
Panel of Chuirmen,

THE DELHI UNIVERSITY (AMENDMENT) BTLL—contd.

Mr. President (The Honourable Sir Abdur Ruhim): The discussion on amend-
ment No. 46 will now be resumed. . .

Sir George Spence (Sccretary, Legislative Department): The question be
now put.

Maulvi Muhammad Abdul Ghani (Tirhut Division: Muhammadan): Sir, th»
amendment was moved vesterday and the Government reply was given and
no other Member has vet been given an opportunity and yet the motion comes
fromn the Treasury Benches ‘that the question be now put’. Tt is nothing but
surprising. Iowever, the other day the amendment moved was to the effect
that a committee should be appointed to help the University of Delhi in con-
nection with their internal reform and financial aid. [t has heen suggested on
hehalf of Government if this kind of Committee had been suggested for all
universities in India, it would have been of more use; but it has heen pointed
out that the Government of India has no control over other universities. 1
submit that if the Government of Indig wish to introduce such kind of reform
ther can very well do it in connection with three universities—Aligarh, Benares

B2
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[Maulvi Muhammad Abdul Gheni.]

snd Delhi. These three universities are within their jurisdiction. If, as has
been suggested, the Government of India desire to have such a thing, they can
start it in these three universities and afterwards this can be suggested to other
universities through the Provincial Governments and I do not think that there
will be any objection on the part of the Provincial Governments to have such
reforms introduced in their universities. I hope the Government will revise
their decision and accept the amendment.

Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That in clause 16 of the Bill, after Btatute 16 in the proposed Schedule the following
be inseried : )

‘15. (A) The University and all the Colleges and Halls maintained or recognized by the
University shall be inspected at least once in every five years by s Commitiee to be called
Grant Committee, which shall consist of three persons, two of whom shall be nominated
by the Finance Member and one by the Chancellor and none of these members shall have
uny official connection with the Umversity’."

The motion was negatived.

S8yed Ghulam Bhik Nairang (East Punjab: Muhammadan): Sir, I move:

"“That in clause 16 of the Bill, in clause (i) of Statute 16 in the proposed Schedule after
the word ‘Proctors’ the words ‘at least one of whom shall be & Muslim’ be inserted.”

Statute 16 runs as follows: : '

“There shall be the following officer, namely :

({) two Proctors to assist the Vice-Chancellor in the maintenance of discipline in the
University, and (if) 's Librarian . ., ,”

It is in part (i) that I seek to add the worde’ that I have read out. The
story of the absence of Muslim representation in important bodies of the
University and important posts in the University has by this time become not
only old and oft-repeated, but perhaps stale as well; and there are very clear
indications from the side of the Government Benches that they are bent upon
not only killing all the amendmeénts moved but also to kill them at the earliest
possible moment by moving closures in season wnd out of season, and by
gugging speakers when they try to st least explain what they mean. But I
mn afraid this attitude of the Government will not pay. We may sit on a
Saturday ; we miay sit on a number of other days as well; but it is the attitude
of the Government' that affects the attitude of the other Party ag well; let
them behave reasonably . . . . . .

Mr, President (The Hounouruble Sir Abdur Rulim): I have directed that
the Assembly shall sit tomorrow. Thut is sccording to the usual practice.

Syed Ghulam Bhik Nairang: 1 do not complain that the Chair hus ordered
us to sit on Saturday. We shull sit; in fuct when the Leader of the House
spoke to me, I said that iy personal opinion is that we should sit; but I am
commenting on the attitude of the Government. They want to take undue
advantage of their overwhelming odds in the House in a way which does not
at all look decent. Anyhow, to take up my amendment: So far in the Delhi-
University, as far as 1 know, there was only one Proctor; and now it is sought
to have two Proctors, and their function is to assist the Vice Chancellor in
matters of discipline in the University. Discipline is certainly one of the
most importunt things connected with university life, and if it is felt that one
Proctor is not enough, let the university have two Proctors. That is not a
thing to which we object, but we find that the position of the Proctor in this
university has been held so far by the following gentlemen. In 1923—Mr. N. V.
Thadani of the Hindu College; 1925—Mr. Mukherji of the 8t. Stephen’s
College; 1925—Mr. Kedar Nath of the Ramjus College; 1984—Mr, Thadani of
the Hindu College again; 1986—Mr. Sen of the Commerciul College. As
regards the present Proctor, I forget who the present Proctor is. The position
go far as I am able to ascertain is that there has been no Muslim Proctor so
far, and it will be only proper if out of the two Proctors which are provided in
this Bill, one should be a Muslim. This is an important post and concerns
one of the most important features of life in the university discipline, and as
the Proctors are to assist the Vice Chancellor in the maintenance of discipline,

.
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it will- be in the fitness of things if one mnon-Muslim and one Muslin are

Proctors in the University. Sir, 1 move. i '
Mr. President (The Honourable 8ir Abdur Rahim): Amendment m‘sveg;“
“That in clause 16 of the Bill, in clause (i) of Statute 16 in the pl.'op.ond .Sohodd o

the word ‘Protectors’ the words ‘at least one of whom shall be & Mualim’ be inserted.

Mz, J. D. Lyson (Secretary, Department of Education, Health and Lands):
8ir, 1 did not quite follow what my Honourable friend meant wbep he said that
over und sbove closure motions Government had used its majority to g
speakers in various parts of the House. I do not think that any unprejudic
observer . . .. .,

Syed Ghulam Bhik Nairang: If I may interrupt my Honourable friend, I
can explain it in & word. When a speaker gets up to speak and Government
Members see that he is getting up 'in his seat, to mave a closure motion at that
very moment amounts to gagging him.

Mr. J. D. Tyson: I do not know at what other stage one may move the
closure except at the end of the speech of & preceding Member. It apparently
applies to closure motions after all. 4 '

Coming to the amendment before the House, the present position is that
there is one Proctos in the university and the Bill before us proposes to increase
thut to two Proctors. The practice I understand hes been—and it is borne out
by the names that my Honourable friend has just given—to ask colleges in
rotation to nominate a Proctor. My contacts with the Proctors of the Univer-
sity of Oxford were not, I am afraid, of a kind to facilitate my questioning them
about the method of selection by which they had reached their high office—
fleetness of foot I remember as having boen an attribute of one particular
Proctor with whom I had dealings—but the impression I have ig that there also
the colleges take, it in turn to nominate Prootors for the ensuing period. In
Delhi the Proctor is appointed for a year. It would seem from what my
Honourable friend has said that they may get an extension of tenure. Now I
believe the position at the moment is that the Anglo-Arabic College was invited
to nominate a Proctor. The practice further has been that the oolleges have
nominated their Principals in turn as Proctor. Whether that is a very suitable
arrangement or not, it is not perhaps for me to say, but that is the practice and
it mny b becnuse at the moment there is no permanent Principal of the Anglo-
Arabic College that they have for the time being deferred accepting the invita-
tion to nomindte as Proctor. That has been the practice I understand—that the
colleges in turn have nominated the Proctor. What they will do when they
have two Prooctors I cannot say, but I cannot accept a statutory reservation in
favour of one community that one of the two Proctorships should be reserved for
that eommunity. I oppose the amendment.

Maulvi Muhammad Abdul Ghani: I could understand there might be some
difficulty when there was only one Proctor, but when the number is going to be
increased to two, I do not think that any sound man would object to the pro-
posal that one of the Proctors shall be a Muslim. It has been said that it ig the
function of every college to select or nominate a Proctor, and the Anglo-Arabio
College was asked. But it has not been said whether it refused to nominate or
whether it expressed any kind of difficulty in nominating or selecting the Proctor.
Bometimes we are debarred on the plea of efficiency, when it suits some particular

oup. BSometimes it is said that no suitable person is available. 8o innume-
rable kinda of obetacles are created in the way of Mussalmans having occasions
to have their say. I think there should be an end of all these things. The
world is not so foolish as to be guided by such pretexts. These lame excuses
have been too often given and we are sick of them. I think the time has come
when the authorities should consider the position of the Muslims so far ag their
representation in the Delhi University is concerned. Tf the Honourable Mem-
ber in charge of the Bill had any difficulty in putting it in black and white in
the statute, then he could have at least given an assurance that henceforth one
of the two Proctors will be a Muslim. If he had said that, T would have thought
that he had changed in his attitude. He says that it does not look well that
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these things should go on the statute, but at the same time no kind of assurance
or promise is given that one of the Proctors will be a Muslim. . With these few
words 1 support the amendment,.

Mr. Lalchand Navalrai (Sind: Non-Muhammadan Rural): I want to say a
word-6r two about this amendment. The position at present is this. A com-
plaint is made on this side that the Government is determined to oppose all
the amendments which are, communal amendments. I admire that attitude of
the Government and I also say that that attitude of the Government is very
reasonable and the views of our Parly are the same. What I am submitting is
this. After trying to Muhammadanise the teachers, the professors and the
selection committees and other institutions of the University, the Muslim League
Group have now come to the Proctor also to be Muhammadanised. The expla-
nation given by the Government may be sound. The Principal of each college
is agked to come by turns and a very significant fact is that the Government is
always leaning on the side of the Muhammadans. There is no doubt about it.
Their mind is working that way. They say that they offered the post to a
Muhammadan Clerk in Arabic College this time. Why should they say that.
They should say that they offered it to one of the Principals by turns. Why
"ghould they particularly emphasize that it was offered to an Arabic Muham-
madan College. They want to show to them that in their mind of minds they
want to placate them. If that College. Principal has refused, then they will
have to thank themselves. My friend Mr. Abdul Ghani said just now, that he
is sick of hearing what the Government say every now and then in refusing
their demands. - We are also sick of continuing the discussion. Government is
going to oppose all the amendments that are communal; therefore the Muslim
Party should'teke a lesson and curtail the discussion, so that we mmy go
home earlier.

Mr. H. A. Sathar H. Essak 8ait (West Coast and Nilgiris: Muhammadan):
In his great anxiety to oppose every amendment moved from these Benches,
may I remind the Honourable Member in charge that he has forgotten to tell
us anything in support of the proposal that has been put before the House.
Bved Ghulam Bhik Nairang's amendment says that ome of the Proctors should
be invariably a Muslim but Mr. Tyson never told us anything as to why he
wants two Proctors. The gist of his speech was that he was satisfied with the
existing arrangements. In that case, he should have explained to the House

why he wants to disturb that arrangement and why does he want two Proctors
now.

Mr. J. D. Tyson: The amendment proposed is' that one of the Proctors
should be a Muslim.

"Mr. H. A. Sathar H. Essak 8ait: You said that you were gatisfied with she:
existing arrangements, that there is one Proctor and that has given complete
satisfaction. By rotation we could have every college to nominate a Proctor.

_1f it s by rotation, each college can nominate one Proctor. How can he arrange:
this with two Proctors. . He must give this information to us before he hopes to
get the support of the House for his proposal.

I have been observing that the Government entrenched as it is behind -the
great number of votes they have at their command are becoming less and less
careful about satisfying this House with regard to their proposals and this
attitude is now being carried to great extremes. I would respectfully submit to
you that in regard to what happened this morning it is necessary that the Gov-
ernment should be careful to satisfy this House that their proposals are neces-
sary and they are reasonable.

Mr. Pregident (The Honourable Sir Abdur Rahim): The quetsion is:

*“That in clause 16 of the Bill, in clause (i) of Statute 16 in th:’Propouq Schedule after
the word 'Proctors’ the words ‘at least one of whom shall be 3 Muslim’ be inserted.”

Tho motion was negatived.
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Syed Ghulam Bhik Nairang: Sir, 1 move:
“That in clause 16 of the Bill, after Statute 16 in the proposed Schedule the following
be inserted : .
‘17, (a) There shall be & Muslim Advisory Board consisting of seven members to advise

the University on matters affecting the interests of Muslim education.
. (b) The seven members of the rd shall be elected by the Muslim members of the
Court and ‘they s hold officé for three years. The Board shall elect its own Chairman,

(r) The Board shall have right to address any authority or any officer, of the University
on matters affecting the educational interests of Muslime'.”

Bir, although the wording of my amendment is by ‘itself very clear 1 may
cxplain a little in order to make myself clearer. This is an advisory board
which we want to have in this University and this is to consist of Muslim mem-
bers who are to be elected by thé Muslim members of the Court. Fromn the
very wording of the proposal, it is not necessary that the members of this Board
should be elected by the Muslim Members of the Court from umong
themnselves. They can elect from a wider circle. That Board ir to be an
advisory boaord, without rousing any suspicion that it is to have any kind of
power beyond the right to advise. Under clause (8) that advice is to take the
form of their addressing the authorities of the University or the officers of the
University about matters affecting the educational interests of the Muslims.
Finding ourselves extremely mengrely represented on the several bodies con-
stituted for the working of the Delhi University and apprehending very rightly
that the educational interests of the Muslims will not be brought to the notice
-f the authorities of the University .in an affective way, we seek to’ constitute
this Board,-so that there may be s means of making the voice of Muslims con-
cerning their educational welfare and their educational intevest reach the ears
of the authorities, whatever may happen to it thereafter. It is the character-
istic of advisory bodies that their function is merely advisory. Their advice
very often turns out eventually to be a mere pious wish. It carries no binding
foree and will merely open the ears of the authoritiee of the University
tc the voice of Mussalmans concerning their educational ‘interests and will be
means of ensuring to a certain extent at least that those matters come to the
knowledge of the authorities. It depends on their will to act upon the advice
and to have the good sense to'accept it or they may reject it. Of course, they
are not in any way bound t. accept the advice so offered. Anyhow, there will
be a body which will be watching the Muslim educational interets in the Univer-
sity. That would, I think, obviate the necessity of being over-cautious about
their interfering with the management of affairs or with the conduct of the admi-
nistrative work of the University. Any apprehension of that kind should be
allayed by the fact that they are only to edvise and that they are to advise
about the educational interests of Mussalmans. 1 think a body like that, neces-
cary and useful from our point of view, should be most innocuous from the point
of view of my Honourable friend Mr. Tyson and even my Honourable friend
Mr. Lalchand Navalrai may not get apprehensive that we are, according to his
newly coined word ‘Mubammadanising’ the University by means of amend-
ments like this. 1 think no harmi will be done. In fact, a good deal of good
will be done if & body like this is appointed. '

Mr. President (The Honourable 8ir Abdur Rahim): Amendment moved :

be '.'Tha:e‘;n clause 16 of the Bill, after Statute 16 in the proposed Schedule the following
inserted : . .

‘17. (a) There shall be a Muslim Advisory Board consisting of seven members to advise
the University on matters affecting the interests of Muslim education.

(6) The seven members of the rd shall be elected by the Muslim members of the
Court and they shall hold office for three years. The Board shall elect its own Chairman.

(c) The Board shall have right to address any authority or any officer, of the University
on matterr affecting the ®dueational interests of Muslims'.” )

Mr. Amarendra Nath Ohsttopadhyaya (Burdwan Division: Non-Muham-
madan Rural).: Sir, while the Honourable the Mover of this amendment was
speaking 1 tried to find out from him where was the difference between {he
interests of Muslim education and the Hindu education, but he did not give
way. I am quite at a loss to find out the difference. If the Honourable the

Mover of the amendment will kindly explain it, I shall be satisfied.
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Mr. Muhammad Nauman (Patna and Chots Nagpur cum Orissa: Muham-
madan): Sir, I rise to support the amendment moved by my Party. I would,
first of all, try to reply to my Honourable friend Mr. Chattopadhyaya who just
said as to what is the difference between the interests of the Muslim education
and the interests of the education of non-Muslims. Probably, the Honourable
Member does realise that Muslims as & nation have got their own culture, their
own traditions and their own history which is so distinct and different from other
nations in India. hen we say that we want to safeguard the education of the
Mussalmans, we mean to say that our youngsters should be given lessons of
our own history, of our traditions and also of our religion, which is fundament-
ally so different from other nations professing different religions. It may be
a very special subject for education of Muslims. The other nations also might
claimi to have the same kind of things. They may also like
to know about their own religion, about their own traditions and about their own
cultur: and we will have no quarrel with them, but we must have our own in
ally case, .

+ Now, Bir, speaking on the amendment itself, I would just refer to the
passages in the Calcutta University Commission’s report, Volume 5. The Com-
mission thought that the establishment of an Advisory Board for the Mussal-
mans was very essential. They said:

““Wo_have also urged the establishment of a Muslim Advisory Board ‘to advise the
University on matters affecting the interests and convictions of Muslim students’.”

Not only that, the Commission thought this Advisory Board to be an import-
unt body and in paragraph 8 on page 214 they said:

“‘In deeigning the Execulive Council of the reorganised Calcutta Univemity we have
med“'] that out of 17 men:nber- three at least must always be Mussalmans, while our proposed

cademic Council is to. include ‘four representatives with educational experience, two
at least of whom should be teachers, to be
the Musiim Advisory Board.'

That was the recommendation made by the Commission. In this particular
BilF 1 find no safeguard has been provided anywhere and probably the entire
opinion of the Commission has been ignored. We think that the very modest
demand we can make pt this stage is that we should at least have a Muslin
Advisory Board which would advise the University and the Executive Council
from time to time as to what should be done for the furtherance of the Muslim
education. That is a very modest demand which we make at this moment.
Ag-] said the other day, when I was speaking . . . . .

Mr. President (The Honourable 8ir Abdur Rahim): The Honourable Member
need not repeat what he said before.

Mr, Muhammad Nauman: Sir, we have said before that we are not going
to ask for n separate University as yet, but if the present attitude of the Gov-
ernment continues and ulso of my other so-called nationalist Hindu friends, pro-
bably it will not be very long when we may feel compelled to come up with
that demand. If things are ignored, if we are refused at every stage, if the
safeguards that we think are necessary for ourselves are not conceded to us
and if everything that we suggest is rejected, there will be no other alternative
left to us except at a later stage to come with that demand. We are anxious to
have the co-uperation of our Hindu friends, but, at the same time, we cannnt
sacrifice our culture and the particular kind of education we require. That is
why we want that there gshould be an Advisory Board which will advise on the
general aspect of the Muslim education. -

‘Mr. President (The Honourable Sir Abdur Rahim): All that has been said
repeatedly before.

Mr. Muhammad Nauman: Sir. [ do not suppose that the amendment requires
u great denl of elucidation and I hope the Government would realise its import-
ance and accept it,

Dr. P. N. Banerjea (Calcutta Suburbs: Non-Muhammadan Urban): Sir, this
amendinent seeks to establish n Muslim Advisorv Board to guard the interests
of Muslim education and the members of the Board are to be elected by the
Muslim members of the Court. This appears to me to be communalism with
a vengeance. Now, Sir, what is Muslim education? In spite of the eforta

ppointed by the Chancellor after. report from
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made by my Honourable friend Mr. Muhammad Nauman, I have not yet been
able to understand in what respects Muslim education differs from Hindu edu-
cation or Sikh education or Parsi education. Sir, what we should all aim at
is education in general. My Honourable friend Mr. Mubammad Nauman
.observed that there were certain subjects connected withk history, religion and
culture oi Muslims. I admit that. Yesterday, when an amendment was moved
by an Honourable Member belonging to the Muslim League Party, I said tl_\st
I would support that amerdment, if only the members were, instead of being
nominated by the Chancellor, to be co-opted by the Academic Council. T did
not actually support because my proposal was not accepted either by the Muslim
League Party or by the Government. Sir, I do think that there are certain
subjects in which the Muslim community is interested,—such as Arabic,
Persian and so forth. Similarly, there ave certain other, subjects in which the
Hindu community is interested, ancient history, Sanskrit, Pali and so forth.
It is my considered view that proper arrangements should be made for the
stndy of these subjects in the University. But for that purpose, a separate
Board should not be created. That is quite unnecessary. As for the students
who take up these subjects, my Honourable friend Dr. Sir Zia Uddin Ahmad, who
is not here just now, told us yesterday that there were very few students who
were in favour of Arabic, Persian and Urdu. As & matter of fact, moderr educa-
tirm is what most students want. If one or two per cent. of the Muslim
students want to be trained in subjects like Arabic, Persian Urdu or Islamic
history, proper arrangements can be made by the University without having a
separat: Board of Education. .

Sir, I -oppose the amendment.

Mr. J. P. Sargent (Government of India: Nominated Official): Sir, I admire
the ingenuity with which many of the amendments we have been discussing
have been framed and I alsc admire the persistent eloquence with which they

- have been advocated. But, I must admit that after the decision we reached’
in regard to amendment No. 82, which a8 my Honourable friend Dr. Banerjen
pointed out, has added to the Academic Council, persons capable of advising in
regard to subjects of Islumic culture and learning, 1 thought that we had gone
almost the whole way to satisfy the principle behind this present amendment.
Although I have been charged, I may say, with not having been long enough
in this country to appreciate the -educationui aspirations of the Muslim com-
munity, I think I do appreciate that there are certuin subjects of spacial interest
tc that community. There are also subjects of special interest to other comi-
munities, whether major or minor communities. There are subjects, probably
of special interest to my own co-religionists and T should like to see every
possible safeguard in any educational institution that these subjects will recéive
proper consideration. But, Sir, I hope that that has in fact been done. There-
fore, it seems unnecessarv to set up a special body in relation to one com-
munity. This moreover would T think in fairness involve the setting up of
similar Advisory bodies in regard to other communities to advise in regard to
educational questions. I sm hoping that in the reorganised University, with
increased support from the minority communities, the minority communities
will gain that weight in the councils of the University which will gnsure such
treatinent of their students as will satisfy them. Other Honourable Members of
this House; I know, hold €he opinion that probably under the new system
thmgs. may be or will be worse than they were under the old. That js a bona
fide difference of opinion which T am perfectly prepured to accept, although I
shall continue to back up my own opinion until it is proved by facts to he
wrong.~ But, Sir, T would point out ghat if my Honourable friends are right
and 1 am wrong, an Advisory Committee of the kind proposed by this amend-
ment will not in any case serve the purpose which they have in mind. For that
reason I regret that we are unable to accept this amendment.

Qazi Mohammad Ahmad Kazmi (Meerut Division: Muhammadan Rural):
Mr. President, I have heard the point of view of the Government in opposing
this amendment and also the point of view of my Honourable friends of the
Nationalist Party. In view of the fact that the Government have admitted
during the course of the Debate on this Bill that many an injustice has been



868 LEGISLATIVE ASSEMBLY [20TE Avc., 1948
| Qazi Muhammad Ahmad Kazmi.]

done to the Muslim interests under the present administration of the Delhi

University, it was only fit that Government ought to have proposed a machinery

by which at least they would be able to watch in future the interest of Muslims
and the interests of minomties.

So far as I can understand most of the objections that have been raised
against this amendment merely involve a play of words and not understanding
the real purport of the amendment. No dqubt the words ‘interest of Muslim
education’ are not very happy. But if we read it as the ‘interests of Muslims
in education’, I think the meaning would be the same, and it would not be
subject to the criticism which has been brought forward as to Muslim -education
and others. It is not & question of Muslim education or Hindu education, but of
the interests of the communities. We have been hearing that the interests that
have been suffering are Muslim interests in education. If we were to consider
the last part of this amendment (c¢), we find that they say that the Board
shall have the right to address uny. authority or any officer of the University
on matters affecting educational interests of Muslims. Than if the interests of
Muslims in education are affected, they are to be helped by this Advisory Body.
But it seems to me that if we introduce the word ‘Muslim’ in' any amendment,
it becomes & communal amendment. If that be the accepted -principle, then I
have nothing more to say. 1 would have to say that this is absolutely a communal
amendment. But if we agree or if we think the matter more seriously, then
we will find that if the question of safeguarding the interests of the community
in the University is a valid object with which Government agree, then this
body which is proposed in the amendment and which is only .an extraneous body
cannot be objected to. This body is not connected with the University. What
is intended is that a body of independent persons belonging to the Muslim
community which are nominated or elected by the Muslim Members of the
Court should be appointed to look to the interests of the Muslim community
in the University. And if necessary they should communicate or negotiate
with the university authorities and bring to their notice the complaints that
12 Noow, the Muslims have got. The body contemplated by the present

" amendment is not intended in any way to be a part of the Executive
Council or Court or any other active bodyv of the university itself. Tt will be au
absolutely outside body. -

We are today criticising the universitv and any- Muslim can take up the
cause of Muslims in this university, but that does not mean that he is a part
of the Delhi University. The intention to take away communalism from the
Delhi University ‘is not defeated by the creation of such a body. I request the
House to consider this matter seriously. Now that all amendments regarding
the representation of Muslims have been overruled or opposed by Government
and rejected, this. amendment has been put forward so thdt while this body will
have nothing to do with the constitution of the university itself it would be a
committee . which will look to the interests of Muslims inside the university
and have the privilege of communicating its views to the university authorities.
Therefore it is an entirely outside body and . . . . .

Dr. P. N, Banerjea: No, that is wrong. This bodv is to be elected by the
Muslim members of the Court. If it consists of Muslim gentlemen who take an
interest in Muslim students and occasionally address the university authorities
there would be no objection, you can constitute such a body outside the
university. But the Board in this amendment is a part and parcel of the’
university itself and that is where the objection comes in.

Qazi Muhammad Ahmad Kazmi: With regurd to that I and Dr. Banerjea
are on common, ground that if it is an outside body elected by outsiders like the
Anjuman Islamia or by the Muslim citizens of Delhi, there would be no objec-
tion. But-if the election is made by Muslim members of the Court I do not
see how it becomes part of the universitv, when there is no power of inter-
ference and meddling with the affairs of the university given to this body.
Personally I do not see any difference between the two,—election by an outside
or public body and election by members of the Court; the thing remains the
same. Their powers of interference are not exceeded and therefore there will
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be no communalism introduced in the citadel of learning, as has been so often
claimed in this House. If a body elected by the Muslim citizens of Delhi to.
safeguard the interests .of Muslims or act as_ their watch-dog cannot be
characterised as introducing communalism in the upiversity, I do not see how it
would introduce communalism if this body is elected by the Muslim members
of the Court. From' this point of view, Sir, I support this amendment which
1 consider to be absolutely innocuous and harmless and should be 9ceepted by
Government after this full exposition by the leader of the Nationalist Party.

Nawabzada Muhammad Liaquat Ali Xhan: (Rohilkund and Kumson Divi-
sions: Muhammadan Rural): Sir, my Honourable friends Mr. Chattopadhayaya
and Dr. Banerjea have asked us how the interests of Muslims in matters
educational differ from the interests of others. For the last few days we have
been doing nothing but discussing this matter, and it reminds me of that
story where somebody read the whole of Mulla Jumir's poem of Yusoof-Zuleikha
and at the end asked whether Zuleikha was a man or » woman. Sir, we have
been doing nothing but discussing this and by facts and figures I have tried to
show that the interest of Muslim education has suffered in-this university. I
must say that 1 have had many shocks from Government but their opposition
to this amendment is the greatest shock that one could get. They have opposed
this amendment on the ground, as my Honourable friend Mr. Bargent said,
that it will not be right to have a statutory body with regard to the interests of
one community; if we do that we will have to have bodies like this in regard
to the interests of every other community. Sir, I really wonder if Mr. Sargent
has, after having been in this country for so many years, really understood what
the situation in India is. There are two major communities,—the Mussalmans
and the Hindus. The university of Delhi by the action and unjust attitude of
Government has been handed over to the Hindu community, and so there
is no question of having another statutory advisory body so far as their interests
are concerned. They have got possession of this university and they had it for
the last twenty years. It is only the Muslims who have been deliberately kept
out by Government and who want that some sort of advisory body should be
set up eo that its voice might reach the authorities of the university. It is
such an innocent amendment that I really thought that no one would have any
objection to it. My Honourable friend Dr. Banerjea objects to it on the
ground that the members will be elected by the Muslim members of the Court;
he would have no objection if they were elected by people other than the
Muslim members of the Court. Sir, weé had to think of a constituency; you
cannot suggest the formation of a board without considering how that board is
to be constituted. And we thought that naturally the Muslim members of the
Court of the university will be more in the know of things and more interested
in the affairs of the university than others, and therefore that constituency will
be the best constituency to elect members of this board. I assure him that
the object is not that we want to have & sort of statutory body that will usurp
any of the functions of the Universitv. To my mind the constituency that has
been suggested here is better than anv other constituency that one could think
of. We could have easily said that the whole of the Muslim adult population of
Delhi should elect a board of seven. Perhaps Dr. Banerjea would not have had
any objection to that proposition. But I submit, Sir, that anybody that might
have been elected by a vote of that kind would not have been very suitable
either for the University or for higher education of Mublims. When you want
to constitute a body, the electorate must be such which understands the object
for which that body is being set up, and which is intimately connected with the
affairs of that institution for which that hody is set up.

Sir, what is it really that this amendment desires. All that it wants is
that there shall be an advisorv board of Muslims which will now and again bring
to the notice of the University authorities the requirements of Muslim educa-
tion. My Honourable friend, Mr. Sargent, and other members also, have
confined the requirements of Muslim education to the question of teaching of
Urdu, Persian and Arabic. Well, although my Honourable friend Mr. Sargent
is & great educationalist I beg to differ from him that the object of education is
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only to learn certain subjects by means of books. Education covers every field
of activity of a person and therefore if these Universities are meant only to
impart some book knowledge then, I am afraid, we are wasting all the money
that is being spent on these Universities. I will give you one instance of how
the interest of Muslim educgtion is different from that of the other community.
Last August on the 9th when the Congress leaders were arrested, there were
Hartals here in Delhi for many days in ell the colleges except the Anglo Arabic
college. That was the only college that functioned during those troublous times.
The Muslim students who are studying in these other colleges came to me and
said: ““We want to continue our studies, we do not want to join this Hartal.
We have no sympathy with this but our teachers in the other colleges do nos
give us any opportunity to carry on with our studies.”’ This is one of the
matters where the question of Muslim education differs from that of the educa-
tion of Hindu boys. The Hindu boys have made active politics as a part of

their education. The Muslim boys have not yet made active politics as &
part of their education. '

Dr. P. N. Banerjep: Does the University recognize that as a part of she
education?

_ Nawabzads Muhammad Liaquat Ali Khan: Whether the University recog-
nizes it or whether the University does not recognize it, the fact is that all the
trouble that was created in Delhi at that time was created by the Hindu
students alone, and it were the Hindu colleges that were closed during ‘that
period. I want to know, if the University does not recognize, if the University
condemns this action, what action has the University taken against those
colleges or those students. The University cannot take any action because the
University is dominated by the Hindu community.

Sir, 1 told these boys ‘‘Look here, you have got s Muslim college, but if you
go and join other institutions I cénnot help you.’’ Their reply was very
pertinent: ‘“We do not want to go and join those other institutions but we have
to because the University has not recognized your college to give higher teaching
in certain subjects and when we want to take up those subjects we have to yo
to those other institutions.’’ And, Sir, we were not given recognition in these
subjects because of the fact that we had no voice in the University. So I want
to show to this Honourable House and bring it home to the Government who
seem to be sitting in their offices and do not.know that there are any difficulties.
Those of us who are in direct touch with the education in Delhi do face these
difficulties, and that is why in the beginning we demanded that we should have
an effective voice in the affairs of the University. We have been denied that.
Now we come forward with a proposal which does not usurp any of the powers
or authority of the University. All that it seeks to demand is that the
University authorities will not throw away any communication that may be
sent by this board in the waste paper basket. It reallv does not demand any-
thing more and if the object of the Government is really to look after the
interests of one community only and in spite of their pious wishes to ignore the
interests of the other communities who unfortunately happen to be in a minority,
then 1 could understand their objection to a proposal of this kind. But I really
fail to see why the Government should object to the constitution of a Board of
this pature. It is not wnacademic. My Honourable friend, Mr. Nauman, has
quoted from the report of a committee which certainly consisted of educa-
tionalists who were in no way inferior to the educationalists who are advising
the Government of India today. They were not all fools. They were not the
people who did not know what are the requirements in matters of education and
whether Hindu education is different to Muslim education. They had studied
the situation very carefully and they muade this recommendation definitely. It
is not that we have thought of something quite ingenious. We have taken it
from the report of a commission which was appointed for the purpose of
educational advancement and on which were members who were considered as
the greatest educationalists that one could get hold of. So. I really fail to
see why the Government #re opposing and if that is their attitude, let me tell



THE DELB] UNIVBRSITY (AMENDMBNT) BILL 871

them quite frankly that we do not care a—I wont use the word ‘damn’ althm_xgh
1 feel inclined to use it—bit whether you accept it or not. You are not going
to be here for ever. We are going to be here for ever and we shall get it and
we are determined to get it in spite of your unsympathetic and unjust attitude
that you have been adopting with regard to Muslim education. By talking ‘tall
‘of nationalism and not introducing communalism you are really being responsible
for doing the greatest injury to the Mussalmans of Delhi.

An Honourable Member: The question may now be put. o

Mr. President (The Honourable Sir Abdur Rahim): The question is:

*That the question be put.’”

The motion was adopted. ‘ o N

Mr. President (The Honourable Sir Abdur Rahim): The question is:

““That in clause 16 of the Bill, after Statute 16 in the proposed Bchedule the following

i ted : .
be ‘?’I{er(a) There shall be a Muslim Advisory Boardf co;iniolting :lf‘ ”t.ven members to advise

Tni i tte flecting the interests o uslim edycation.

the(bt).x’lll“l’;":z{ve:nm?:lbo:: :f the %oard shall be elected by the Muslim members of the
Court and they ehall hold office for three years. The Board shall elect its own Chairman.

(¢) The Board shall have right to address any anthog*wy' or any officer, of the University
on matters affecting the educational interests of Muslims'."

The Assembly divided:

AYES8—15.
Abdul Ghani, Maulvi Muhammad. Nairang, Sycd Ghulag: Bhik.
A:du(}]:h, Mﬁ HM& 4 Husaain Nauman, Mr. Muhammad.
Choudhury, Mr. amma: u . g .
Essak Sait, Mr. H. A. Sathar H. Siddique Ali Khan, Nawab.
Ghiasuddin, Mr. M. Umar Aly Shah, Mr.
Kamaluddin Ahmad, S8hamsul-Ulema. Yamin Khan, 8ir Muhammad.
Lisquat. Ali Khan, Nawabzada Muhammad.| Yusuf Abdoola Haroon, Beth.
Murtyza Sahib Bahadur, Maulvi Syed. Zafar Ali Khan, Maulana.
NOES—39.
Ahmad Nawaz Khan, Major Nawab Sir. Lalchand Navalrai, Mr.
Atyar, Mr. T. 8. Sankara. Mackeown, Mr. J. A.
Pbedkr, o n¢, Hgnourable Dr. B. R Maitra. Pandit Lakshmi Kanta.
Benthall, The Honourable Sir Edward. Maxwell, The Honourable Sir Reginald.
Bewoor, Sir Gurunath. Muazzam Sahib Bahadur, Mr. Muhammad.
(‘hapman-Mortimer, Mr. T, Pai, Mr. A. V. )
Chatterji, Mr. 8. C. Parma Nand, Bhai.
Chattopadhysya, Mr. Amarendra Nath, Piare Lall Kureel, Mr.
I)aFa‘ S8eth Sunder Lall. Raisman, The Honourable S8ir Jeremy.
Daial, Dr. Sir Ratanji Dinshaw, Ray, Mrs. Renuka.
Dalpst Singh, Sardar Bahadur Captain. Roy, The Honourable Sir Asoka.
Dam, Mr. Ananga Mohan. Sargent, Mr. J. P.
Deshmukh, Mr. Govind V. Spear, Dr. T. G. P.
Habibur-Rahman, Khan Bahadur Sheikh. Spence, Sir .George.
Haidar, Khan Bahadur Shamsuddin. Sultan Ahmed, e Honourable Sir.
Imam, Mr. Saiyid Haidar. Thakur 8ingh, Major.
Ismaiel Alikhan, Kunwar Hajee. Trivedi, Mr. C. l*
Jawahar Singh, Sardar Bahadur Sardar 8ir.| Tyson, Mr. J. D.
Kailash Bihari Lall, Mr. Zaman, Mr. S. R.

The motion was negatived.

8ir George Spence: I move:

- “That in clause 16 of the Bill, in clause (2) of Statute 17 in the proposed new Schedule
for the word ‘six’ the words ‘the following’ he substituted.”’

Bir, the point of this amendment is that there is one possible contingency in
which the Committee of Selection will have only five members. If Honourable
Members will look at the first pair of clauses numbered (v) and (vi), they will seo
that where the appointment or recognition of a Professor is in question, the sixth
member is to be the Dean of the Faculty concerned unless he is himself a candi-
date. If he is a candidate he won't be on the Committée and nobody clse will
take his place and there will be only five members. 8ir, I move.

Mr. President (The Honourable Sir Abdur Rahim): The question ic:

“That in clause 16 of the Bill, in clsuse (2) of Statute 17 in the proposed new Bchedule
for the word ‘six’ the words ‘the following’ be substituted.’’
The motion was adopted. -
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Maulvi Muhammad Abdul Ghani: I want to speak on the amendment. I
am going to oppose it. -

Mr, President (The Honourable Sir Abdur Rahim): The Honourable Mem-
ber is too late. ’
. Mr. Amarendra Nath Ohattopadhyaya: Sir, I move:

““That in clause 16 of the Bill, to clause (2) of Statute 17 in the proposed Schedule,
the following Proviso be added :
‘Provided that the Principal of the College concerned shall serve as an Adviser on the

Committee of Selection’.’”

This is a very small and reasonable amendment. The Statute says that
no person shall be appointed or recognised as a teacher of the University except
on the recommendation of a Committee of Selection constituted for the pur-
pose. The Committee of Selection consists of six members, -but without the
Principal of the college where the appointment is made, it is not complete.
Here 1 have proposed that the Principal of the college concerned should be
co-opted as an adviser—he is not going to be in the committee itself, but cnly
for the purpose of that particular college whose Principal has to give his advice
on the sppointment. I believe that the amendment is 8o reasonable that the
Government will accept it and I do not therefore like to take the time of the

House further. I move. _
Mr. President (The Honourable 8ir Abdur Rahim): Amendment moved:,

“That in clause 16 of the Bill, to clause (2) of Statute 17 in the proposed Schedule,
the following Proviso be added :
‘Provided that the Principal of the College concerned shall serve as an Adviser on the

Committee of Selection’.

Mr. J. D. Tyson: Bir, I agree with my Honourable friend the Mover of
this amendment that it is a reasonable one. The effect of the proposals in the
Bill is to cut out of the Committee of Selection the present provision whereby
a representative of the Governing Body of each college is a member of the
committee. That in effect meant six principals or representatives of govern-
ing bodies attending, and was one of the elements which went to make the
Conmittee of Selection excessively large. That has been cut out and we
certainly felt that if we were going to tackle that very large element at all it
could only be by cutting the whole lot out- It would obviously have lLeen
unfair to put certain colleges on and leave others off. We thought for a tirnc
of having colleges in rotation. That, probably, would also not have worked
fairly. In this particular amendment that is before us, it is provided that
where the question of recognising a college teacher as a teacher of the univer-
sity comes up, the principal of the college concerned should serve on the com-
mittee as an adviser. e is obviously a very competent adviser to speak for
& teacher drawn from his own college. I must say that I think that this am-
endment is a helpful one, and I should be very glad from the Govérnment side
to accept it.

Mr. Lalchand Navalrai: Sir, I support this amendment on this ground that
it removes my two amendments that will be coming hereafter. Nos. 51 and
58. That will be saving time also. . . .

M. President (The Honourable Sir Abdur Rahim): The Honourable Mem-
ber would have saved time still more if under the circumstances he did not
speak on this amendment at all.

Mr. Lalchand Navalral: I am not going to make my usual speech. I shall
say only a few words. I only say that this will satisfy that when the Princi-
pal is there the interests of the professors will be safeguarded. I think this
amendment is a very salutary one.

Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That in clause 16 of the Bill, in the proposed Bc
the fellowing Proviso be tdsedf to clamse (£) of Statate 17 in the P hedele

Plz‘t'igot:'ﬂé:lh:’l’li:ns.r.incipd of the College concerned shall serve as an Adviser on the

The motion was adopted.
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Syed Ghulam Bhik Nairang: Sir, 1 move: .

“That in clause 16 of the Bill, to clause (2) of Statute 17 in the proposed Schedule,
the foll:wing proviso be added. . X

‘Rrovided that at least two members of the Committee of Selection shall be Muslims’."

The attitude of the Official Benches towards this and other amendments
moved from this side of the House to safeguard in any way the interests of
the Muslims has now become quite transparent and it has not created uny
hope for any good from those quarters to encourage us to move these aiuend-
ments. Their attitude is, to say the least and to put it very mildly, deploruble.
Bu: we have also now ‘decided to go on with our amendments and to expose the
rotten system that prevails in the Delhi University and also to expose the quar-
ters from which the Delhi University receives encouragement in doing its
work in the way in which it has been doing for the last twenty years. We
have been time and again been treated to professions of very tender regard,
almost paternal regard, for the interests of all communities, and ihe neticul-
ous care that is always taken of the interests of all concerned in institutions
like the University; but we find that all those professions are, when seen in
the light of what happens in practice, entirely hypocritical. Most reasonuble
proposals, most inoffensive proposals, proposals not likely to confer any power
on any body that can be called communalistic, are opposed; and of course
when one wants to oppose a thing, reasons and arguments can be found. There
is such a vast armoury of arguments and reasons at the disposal of the Official
Benches; they can take out a few of them and trot them out as reasons in
support of their attitude. Now, look at the proposal to have a Musliin Ad-
visory Board. It was completely demonstrated that that would be absolutely
an inoffensive body and it would do nothing better and nothing worse. . . .-

Mr. President (The Honourable Bir Abdur Rahim): The Honourable Mem-
ber must not go back and reflect on a decision already taken.

8S8yod Ghulam Bhik Nairang: I give it only as an instance of the way in
which Government. . . .

Mr. President (The Honourable Sir Abdur Rahim): It happened just now;
it is not permissible to go back to it.

Syed Ghulam Bhik Nairang: Anyhow, Sir, I cited it simply as an instance
of even the most innocent thing being rejected.

Mr. Pregident (The Honourable Sir Abdur Rahim): In this way you could:

go on citing while discussing every new amendment, every other smendment
which has been dealt with already. ’

Syed Ghulam Bhik Nairang: You know that this Selection Committee is
one of the most important bodies: The University Statute lays it down that
no persor shall be appointed or recognised s a teacher of the University except
on the recommendation of a Committee of Belection constituted for the pur-
pose. So unless this hurdle is crossed, nobody can hope to be either appoint-
ed or recognised as a teacher of the University. Then the composition of the
Selectioz. Committee is detafled in clause 2, which is us follows:

*“(i) The_Vice-Chancellor, -

(ii) the Educational Adviser to the Government of India,

(ili) a person elected by the Academic Council, who need not be a member of the
Academic Council but shall be a person uncomnected with any of the Colleges,

(lv{‘n person nominated by the Chancellor, and where the appointment or recoguition
of a Professor is in question,

(v) a person, not connected with the University or any College, with expert knowledge
of the subject concerned, appointed by the Executive Council, and

(vi) the Dean of the Faculty concerned unless he is himself a candidate;
where the appointment or recognition of a Reader is in question :

(v) a person, not connected with the University or any college, with expert knowledge
of the subject concerned, appointed by the Execulive Council, and

(vi) the head of the Department concerned; ¢
whe\;g the appointment or recognition of a teacher other than s Profeasor or Reader is in
uestion :
4 (v)a p not ted with the University or any College, appointed hy the
Execative Council, and

(vi) the head of the Department concerned.’
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_[Byed Ghulam Bhik Nairang.] .
And now, a very useful proviso has been added, vis., that the Principal of
the college concerned shall serve as an Adviser on the Committee of Setection.
This we heartily welcome. : .

If things are allowed to proceed as they have been proceeding, and looking
at the composition of the Delhi University as at present obtaining, we :annot
hope, Sir, that the cases of Muslim candidates for appointment or recoguition
as teachers in the University will receive any but the unsympathetic treat-
ment which they have been receiving so far. Therefore, we seek to add this
proviso that two members of this Committee at least shall be Muslims. Sir,
1 move.

Mr. President (The Honourasble 8ir Abdur Rehim): Amendment moved:

‘“That in clause 16 of the Bill, to clause (2) of Statute 17 in the proposed Schedule the
following Proviso be added : '

‘Provided that at least two members of the Committee of Seleq.ion shall be Muslims'.”

Mr, J. D. Tyson: 8Sir,.the Committee of Selection envisaged in the Schedule
before the House will consist of six persons—five in one contingency into
which I need not enter here. There are in fact three Committees of Selec-
tion envisaged: & Committee of Selection where a Professor is to be appoinced
or recognised; a Cowmnmittee of Selection where a Reader has 1o be appointed
or recognised; and a Committee of Selection where a teacher other than a
Professor or a Reader has to be appointed or recognised. Now, the amend-
ment before us seeks to provide that of the gix persons two shall be Muslims.
1 do not think it is possibie to lay it down effectively in the Statute. The
“first member of the Committee common to all the three kinds of Committees
is the Vice Chancellor and 1 cannot guarantee that he would be a Muslim.
The pext is the Educational Adviser. He is copmon to the three and there
aguin the same applies.

Dr. P. N. Banerjea: Both of them may or may not be Muslims.

Mr. J. D. Tyson: Yes. The third is & person selected by the Academic
Council, not necessarily from its own body, and unconnected with any College.
We cannot lay it down that he will be a Muslim. Let us leave the fourth
one for the moment, who is a person nominated by the Chancellor. The {*{th
is un_expert not connected with the University and appointed by the Execu-
tive Councii. In one case he is not required to be an expert, but simply a
person from outside appointed by the Executive Council. There again it
cannot be assumed that he would be a Muslim. The last is in one case the
Deun of the Faculty, unless he is a candidate for the professorship: in the
other cases it is the head of the Department concerned. He is there ez-officio
and il cannot be assumed that he will be a Muslim, Therefore therz is no
opening there whereby it can be laid down that this one must be a Muslim:
ond the only one that remains is the nominee of the Chancellor. The
Chancellor's nomination would normally be made when he saw what the
Commiittee of Belection looked like after the other appointing bodies had made
their selection and would be used to fill any obvious lacuna. It might be
used to fill a lacuna as regards communities, but one could not bind the
Chancellor to that view, for it might be necessary for him to fill some acadeinio
lacuna. I think, therefore, that on the basis of a Selection Committee. of
six, it really is not practicable to lay down that two of them shall be Muslims.
That is an objection of what I might call machinery. Of course, there is the
objection that the primary object of this Statute .is to secure the best possible
Committee of Selection bearing in mind the subject in which the appointment
or recognition is to take place, and I think that from that point of view a
proviso such as envisaged by this amendment is quite out of place.

As regards recognition, we have, in the amepdment just accepted, tried to
ensure that where a teacher from a certain College is under consideration for
recognition, the Principal of that College will be present and able to give his
opinion. But I am afraid we cannot go further. We cannot accept an
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amendment which seeks to lay down that two of this Committee of six must
be Muslims.

Maulvi Muhammad Abdul Ghani: I find Sir, that this Committee of Selec-
tion is all.in all and is'very powerful and it can do or undo anything it likes.
Here in clause 3 it suys that the Committee of Selection appointed under sub-
clause (I) shall report to the Executive Council which shall, if it accepts the
recommendation of the Committee, make the appointment or confirm the recog-
nition as the case may be. So it lies entirely in the power of the Executive
Council. The recommendation of the Committee of Selection will go to the
Executive Council. Now 'you know that we lost our amendment regarding
the safeguards in the Executive Council which we wanted to have to protect
the interests of Muslim students. So practically speaking, all our doors are -
going to be closed; some on the plea that it does not suit the Governmeut;
some on the plea that a smell of communalism comes in; and some on the
plea that it is not advisable. So, on innumerable pleas, some of which have .
been expressed and some are unexpressed, our demands are going to be opposed.
However we are not discouraged and we shall continue to do what we think
is just and proper in the interests of education in general and Muslin eduon-
tion in particular. ’

Mr. President (The Honourable 8ir Abdur Rahim): The Honourable
Member "has said that very often. He must confine himself to the amend-
ment. ‘

Maulvi Muhammad Abdul Ghani: Ail these matters should be left to the
chosen representatives of the people. That procedure is not up to mow cared
for. We have to face these difficulties, so much so that even persons who
are nominated to protect the interests of minority communities are not allowed
to vote on ‘this side or the side they like. So, they also cannot exercise their
votes freely. What was the necessity of nominating these persons, if they
cannot safeguard the interests of the community to which they belong. I
want to know whether there bas been any decision or not in regard to asking
the members concerned, belonging to & particular community, to exercise
their vote freely. In case there is any silence or any refusal to reply, we-
could be compelled to take it that their votes ure given only under compulsion

Mr. Muhammad Nauman: The Government representative explained away
Governments position by saying that there are difficulties in accepting the
amendment. They do not want to bind the hands of the Chancellor in the matter
of nomination or place restrictions on Academic Council ur the Executive Coun-
cil, the three authorities who will make nomination on this committee but the
Government is not shy of flouting the opinion of this House and seeing that they

. pin down the Muslims to a position in which it will be impossible for Muslims
to get into this committee. What harm could there be if it was put down-
in the Statute that two of the members- would be Muslims. In that case the
mermbers of the Academic Council would have the full liberty of making the
best selection from amongst the Mussalmans only; unless the Government is
prepared to tell us that there is no possibility of getting s Mussalman deserv-
ing of that position, I do not suppose that there van be any reason to
ad'vocate the position which the Government has taken in this connection.
\When the Government is convinced at this stage at least that Muslim re-
presentativés do feel that they haye been definitely put in a position where
they will have no representation, was it not necessary to put it down in the
statute that the Chancellor uses his discretion in making the selection f:om
among the 100 millions of Mussalmans only. It is not the case of a very
small community where the selection would be difficult and the Chancellor
would not be able to get the right type of person. With these remarks . I
would agsin ask the Government to revise their attitude and respect the
views that we are placing before them and to respect the feelings of the
nation whom we represent and which we are voicing in this House. With
these words, I support the amendment. ’

B
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Mr. President (The Honourable Sir Abdur Rahim): The question is:

““That in clause 16 of the Bill, to clause (2) of Statute 17 in the proposed Schedule the
following Proviso be added : -
‘Provided that at least two members of the Committee of Selection shall be Muslims’.”

The motion was negatived.

8yed Ghulam Bhik Nairang: Sir, I move:

“That in clause 16 of the Bill, to clause (3) of Statute 18 in the proposed Schedule,
all the words beginning with the words ‘A person in the service of’ and ending with the
words ‘in .the service of the College’ be omitted.”

It appears that the teachers of the University are classified .into Professors,
Readers and Lecturers. There are stipendiary professors and teachers and slso
honorary but we do not understand what is meant by a teacher other than
a Professor, Reader or Lecturer and unless. it is made clear what kind of a
teacher remains outside the categories of Professor, Reader or Lecturer und
this provision becomes intelligible, we think this is a redundancy and should
be expunged. Bir, I move. ' -

Mr, President (The Honourable Sir Abdur Rahim): Amendment moved :

“That in clause 16 of the Bill, to clause (3) of Statute 18 in the proposed Schedule,
all the words beginning with the words ‘A person in the service of’ and ending with the
words ‘in the service of the College’ be omitted.”

Mr, J. P. Sargent: Sir, 1 will do my best to make this point clear. I
1p m think there has been some misunderstanding as to the intention
*  both of sub-clause (3) of Statute 18 and of the next one. In the
first place, it is intended under the reorganised system that nearly all college
teachers will' be recognised as coming under the category of teachers in the
Universtty. Now, it is necessary to make it clear, as it is made clear in the
definitions of the Act, that a teacher of the University, whether appointed or
recognised, may be a professor, a reader, a lecturer or any other teacher
of the University. The University has assistant lecturers and democnstra-
tors in the Science Department and they are teachers of the University.
Therefore, there are other persons besides professors, lecturers and readers
who are teachers of the University.

Now, Sir, the first part of Statute 18(3) is intended to be a safeguard to
the college teacher who is. recognised. Under the old system it was custo-
mary for the University to recognise college teachers for as short a period as
two years. Those Members who have been associated with the recent develop-
ments know that it is in order to ensure recognition of an adequate number
of coillege teachers that we have prescribed that in order to be recognised for
Government grant a college teacher shall be recognised as a teachcr of the
University. 1t is, therefore, quite clear that a college teacher, when being
.recognised us u teacher of the University, should be ussured of a reasonable
security of tenure. That is & safeguard to the college teachers when they are
recognised as teachers ot the University. It means that after recoguising
a teacher for two years, the University cannot withdraw recognition from that
teacher so long as the colleges are satisfied with him or unless clause (4), on
which there is another amendment and I must not refer to it, is operative.
Clause (4) provides that the Vice Chancellor may recommend, that such a
teacher should not any longer be recognised. But this particular clause which
we are considering at the moment is to safeguard the college teachers as hey
are recognised by the University. I do not know whether I have been able
to make the position clear, but I think it is a clause which is in the interests
of the teachers.

Nawabzada Muhammad Liaquat Ali Khan: May 1 ask a question from the
.Honourable Member? The teachers are professors, readers and lecturers and
the Honourable Member has referred to certain teachers in the Science Depart-
ment who are either assistant lecturers or demonstrators. But as he is aware,
the teaching of science is to ‘be done by the University in future and eo the

question of their being in the service of a college does not arise. 8o, this will
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not refer to those teachers who do not come under the category of professors,
readers or lecturers. I do not know whether I have made my meaning clear
to the Honourable Member. _‘ o

Mr. J. P. Sargent: I quite appreciate the point, but I think it is a desir-
able safeguard. There is no reason why there should®not be assistant lecturers
in other subjects who may also be recognised as a teachers of the University.
It would not do any harm to have them in if they were assistant lecturers and
the university recognised them in that capacity. '

Syed Ghulam Bhik Nairang: In the circumstances, Sir, I beg leave of the
House to withdraw my amendment. ' '

The amendment was, by leave of the Assembly, withdrawn.

Syed Ghulam Bhik Nalrang: Sir, I move:

.;'Tslat in clause 16 of the Bill, clause () of Statute 18 in the proposed Schedule be
omitted."”’ R

Sir, clause (4) of Statute 18 reads as follows:

“The Executive Council may, on a reference from the Vice-Chancellor, withdraw re-
cognition from a teacher: '

Provided that the teacher or the College concerned may, within a period of thirty
days from the date of the order of withdrawal, appeal against the order to the Chanoellor
whose decision shall be final."

By this amendment we seek to do away with thiy provision and obviate'
the chances of withdrawal of recognition and consequent appeals ‘o the
Chancellor which will only tend to increase the sense of insecurity among the
class of teachers recognised. My Honourable friend Mr. Sargent in his re-
marks about the last amendment said that, among othér things, the ubject
of enacting the provision relating to teachers other than professora, readers
and lecturers was to inspire in them a sense of security. I say the rume
sense of security is necessary here also. Once you have recognised a teacher
after duly checking his qualifications and giving him a certain status, wh
provide for a withdrawal? Why create this sense of insecurity in his spin
that tomorrow his recognition may be withdrawn? The teachers will not have
their heart in their work if this provision is there. I submit that this pro-
vision is also a redundancy and therefore this clause should be deleted. Bir,
1 move, .

Mr. President (The Honourable Sir Abdur Rahim): Amendment moved: .

“That in clause 16 of the Bill, clause (4) of Btatute¢ 18 in the proposed Bchedule bo
omitted.”

Mr. J. P. Sargent: Sir, I have always supported any steps to give a reason-
able security to teachers both in the colleges and in the University and I have
explained that the previous clause was ment to carry out that intention. But
it would be essential in the interests of the efficiency that there should be soine
power left in the Statute by which recognition could be withdrawn from a teacher
who had proved himself to be inefficient, otherwise we would presumably
guaruntee his recognition permanently. This clause provides for steps tq be
tnken for the withdrawal of recognition from a teacher whom the University
regards as inefficient. Since the proviso provides a method by which a college
and a teacher wnay represent their views if they should not happen to be in
accordance with those of the University, I think sufficient safeguards against
injustice are included in this proposal.

Kr. President (The Honourable Sir Abdur Rahim): The question is:

ttT‘ljlr!} in clause 16 of the Bill, clause (4) of Statute 1B in the propoped Bchedule be
omitted.

The motion was negatived,

Syed Ghulam Bhik Nairang: Sir, I move:

‘Egat in clause 16 of the Bill, clause (2) of Statute 19 in the proposed Bchedule be
omitted." ‘

Sir, Statute 19 deals with the récognition of colleges and reads as follows:

(1) The following colleges, namely : ]

[n} 8t. Stephen's College, (b) Hindu College, (c) Ramjas College, (d) Anglo-Arabic
College, (e) Commercial College, and (f) Indraprastha Qirl’s College shall be r ised a
colleger of the University, teaching in such sabjects as the Executive Council, on the recom-
mendation of the Academic Council, may, from time to time, authorise them to teach.

52
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(#) 8o~ as a direction made by the Central Government under the proviso to sub-
section (#) of section 36 is in force, the Ramjas Intermediate College. s! be recognised
as' a College of the University in respect of its Intermediate Clase#s, and ghall provide
instruction up to the Intermgdiate standard in the following subjects, namely :

English, History, Mathematics, Economics, = Commerce, graphy, Philosophy,
Banskrit, Persian, Hindi and Urdu.”

Mr. J. D. Tyson: May I, Sir, intervene for a minute, I do not wish to
prevent my Honourable friend from explaining to.the House, K what the House
hus the right to hear,—the object of his amendment,—but it may enable him
to explain more briefly if I say that we are disposed‘to avcept it.

Syed Ghulam Bhik Nairang: I am thankful to my Honoursble friend Mr.
Tyson for enubling me to cuc short my speech. T quite welcome his suggestion.

Sir, this particular College, I understand, has not itself affiliated to the
Allahabad University. So this will be an amphibious College affiliated to this
University and at the same time to another University. Besides this, we are
abolishing by this Act the Intermediate stage of education. Therefore, this
College should not find a mention in the Statute. Sir, I move: .

Mr. President (The Honourable 8ir Abdur Rahim): The question is:

:glénk in clause 16 of the Bill, clause (2) of Statute 19 in the proposed Schedule be
omitted.
" The motion was adopted.

Syed Ghulam Bhik Nairang: Sir, I move:

“That in clause 16 of the Bill, clause (3) of Statute 18 in the proposed Schedule be
omitted."” i

Bir, on further consideration, I have decided not to proceed with this amend-
ment,

8ir, the next amendment No. 58 has also been tabled under a misconcep-
tion. rather for want of infcrmation as to what ‘other teachers’ meant. I do
not move amendment No. 58 also.

Maulvi Muhammad Abdul Ghani: Sir, T move:

“That in clause 16 of the Bill, in sub-clause (a) of clause (£) of Statute 22 in the
proposed BSchedule for the word ‘five’ the word ‘three’ be substituted.”

Sir, T want to reduce the fee for registration from Rs. 5 to Rs. 3.

Mr. President (The Honourable Sir Abdur Rshim): Amendment moved.

“That in clause 16 of the Bill, in sub-clause (a) of clause (2) of Btatute 22 in the
proposed Bchedule for the word ‘five’ the word ‘three’ be substituted.’’ .

Mr. J. D. Tyson: I did not fully hear the arguments by which my Honour-
able friend sought-to support his amendment.

Nawabzada Muhammad Liaquat Ali Khan: No arguments except the poor
economic condition of the people. N

Mr. J. D. Tyson: Well, Sir, in this matter of fees, we have not raised them.
We have not made any change in the new Statutes. The fees are the same as
they were before. 1 have looked at the fees right through the Universities all over
India, but 1 will not inflict them on the House; they vary in different [niver-
sities in scale and svstem: in some cases, the effect is higher; in some casea,
the effect iz lower than the Delhi University fées. But I would say thie in
justification for the existing fees, which were of course fixed by the University,
—thut they nre exactly in line with the fees which the Benares Hindu Univer-
sity and the Aligarh Muslim University levy. These three Universities are Cen-
tral Universities and I feel, Sir, that we should stick to them ns they are and
that the amendment should be resisted.

Dr. P. N. Banerjea: Sir, T rise to support this amendment. Moat of the
students who come from the Secondary stage of Education to the University are
very poor. This has been my experience in Caleutta during the last fortv vears.
Wo find that many of the students find it extremely difficult to meet all the
fees that have to be paid at the time of entering the University. They have to
approach kind hearted gentlemen and in some cases, T have found that their
education is delayed, sometimes for one or two vears. if they find it difficult to

. collect the necessary fees, because registration fee is not the only fee to be

i The reg_lstration fee is Rs. 5, besides there is the admission fee to the

College, there is the fee once every three months, they have also to buy books
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Mr. J. D. Tyson: May I point out that this.is not entrance fee; it is regis-
tration fee.

Dr. P. N. Banerjea: I say that when a student desires to enter a university
he has to pay registration fee of Rs. 5; besides he has to meet many cther
exp mses. Therefore, I suggest that in the interest' of the poor students, it
will be desirable to reduce the registration fee from Rs. 5 to 3. It is a very
Eeas.onable demand and I hope on this ocecasion Government will accede to this

emnand. '

Nawabzada Muhammad Lisquat Ali Khan: Sir, I am afraid -that my Hon-
ourable friend Dr. Banerjea has not quite followed, although he supported the
amnendment which has been moved, as to what kind of fee is mentioned here.
This is registration fee for graduates.

Dr. P. N. Banerjea: I am sorry.

Nawabzada Muhammad Liaquat Ali Khan: His arguments are all right except
that he confused a little as to what sort of demand this registration fee referred
te.  Bir, the point is this. Here a fee hag been prescribed, a registration fee
of Re. 5. that is to be paid by the graduates who want tc be enrolled as regis-
tered gruduates. Now, Sir, the market value of a University degree now-a-duys
is atout Bs. 35 or Rs. 40. I think to ask these people that if they want to
have their numes on the roll: of registered graduates, they must pay a fec of
[s. 5, is n bit too high. [f the market value of the graduates that are turned
out by the Universities was higher then, I think, the University will be entitled
to demund a larger fee. 1 think a sum of Rs. 8 for registration is a very fair
fee and T support the amendment that has been moved by my Honoursble
friend Maulvi Muhammad Abdul Ghani, . .

Tt is not only that the market value is.low; as a matter of fact hundreds of
them cannot get any job whatever. How can you expect these people to tind
five rupees after vou have given them a type of education which only fetchee
them an income of Rs. 85 or 40. And in moxt enses they cannot find even such
a job. T do not think it is right and therefore a fee of three rupees is uile
high enough to keep out undesirable graduates from the register. Sir, I suppert
the amendment. .

Mr. Amarendra Nath Ohattopadhyaya: Sir, I am not aware what difference
it makas between a graduate who is registered and one who is not. Regiatration
is only for voting purposes, and sometimes when graduntes cannot pay the [ee
the randidates who want their votes pay for them. That is a fraud of course.
The best thing 1s to stop this registration of graduates and to give every gradunte
the vote. But as that ik not the amendment now I support the present amend-
ment.

Mr. Muhammad Nauman: Sir, I want to impress on Government that the
registration of graduates, only creates a constituency for election to the Executive
Council and other bodies. The mere fact of an individual being a graduate
should be enough and no initial fee should be demanded for such registration.
If it is to be paid at all it should be very nominal, and as this amendment ia
vary simple T request Government to accept it and reduce the amount of Rs. 5
to Rs. 8 only. .

Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That in clause 16 of the Bill, in sub-clause (a) of clause (2) of Statate 22 in the
proposed Schedule for the word ‘five’ the word ‘three’ be substituted.”

The motion was adopted

?g;:llv:l lhuhmm ‘lt.hlrlg uﬂilﬂll: Sir, I move:

“That in clause o ill, in sub- f cla i
proposed Bchedule for the word ‘d!m’uthcéh‘:::r blu;' cn]nclll” fos"}tl::: 3;:'&“%:&}* m
word ‘fifteen’ respectively be substituted.” .

Tt has just now been decided that for registration a greduate will have to
pay an imtial fee of three rupees.. In addition to that it is sought to enact thas
he wili have to pay an annual fee of“two rupees for fifteen years or, twenty
rupees if he wants to pay a lump sum. In place of that T propose the annual
fee of two rupees for ten years or a compounded fee of fifteen rupees. In these
hard daye graduates have to exhaust all their resources for getting a degree
und that degree also, as we have found, may be withdrawn. After getting his
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degree the poor man in order to exercise his vote has to pay another penalty.
I submit that considering the condition of the country and the financial resources
of these men the fue should be lowered and should be very noominal. 1 shoulé
have proposed an even lower figure but being afraid of the attitude of the
Treasury Benches I have suggested this modest amendment which there should
be ro difnculty in accepting. 8ir, I move.. .

Mr. President (The Honourable Sir Abdur Rahim): Amendment moved:

“That in clause 16 of the Bill; in sub-clause (b) of clause (2) of Statute 22 in the

proposed Bchedule for the word ‘fifteen’ the word ‘ten’ and for the word: ‘twenty’ the
word ‘fifteen’ respectively be substituted.” .

Mr. J. D. Tyson: Sir, as a sporting speculation in finance I am prepared
not to resist this amendment, '
. Mr. President (The Honourable Sir Abdur Rehim): The question is:
“That in clause 16 of the Bill, in sub-clause (b) of clause (2) of Statute 22 in the

proposed Schedule for the word ‘fifteen’ the word ‘ten’ and for the word ‘twenty’ the
word ‘fifteen’ respectively be substituted.” )

The motion was adopted.
The Assembly then adjourned for Luuch till Three of the Clock.

The Assembly re-assembled after Lunch at Three of the Clock, Mr. Deputy
President (Mr. Akhil Chandra Datta) in the Chair.

Syed Ghulam Bhik Nairang: Sir, I move:

“That in clause 16 of the Bill, in Statute 23 in ‘the proposed Schedule for the words
‘two years’ the words ‘four years’ be substituted.”

If you turn to Statute 23, you will find:

‘“Except as provided in the Act, the Vice-Chancellor shall hold office for a period of
two years.'’ .

T would like to make it 4 vears. I thiuk the reasons for
desiring a term of four years to be provided for for the Vice-Chancellor are
quite obvious. Unless the Vice-Chancellor has been re-appointed a second
or @ third time atler completing his first term he will not have any experience
of the machinery of the umniversity or its needs and requirements, and it will
take him a good many months, possibly a vear, to understand how he is situated
and how the University has been so far run and how it should be run in the
future.- To give him only two years as the term of his office is, I think, to
allow himn too little time to do any work worth the name. With the con-
sciouaness that he is to serve for a term of two vears onlv and may thereafter
not be re-appointed, I think he will not be able to throw his heart into the
work. It will be conducive to efficient work by a Vice Chancellor if the term
of twe ysars is extended to four years. I think the matier is so simple that I
need hardly make any long speech on it. Sir. T move. )

Mr. Deputy President (Mr. Akhil Chandra Datta): Amendment moved:

“That in clause 16 of the Bill, in Statute 23 in tle proposed Schedule for the words
‘two yaars' the words ‘four years’ be substituted.”

Mr. J. D. Tyson: Sir, the tables are now turned and I find myself arguiny
for the shorter term against my Honourable friend who previously was arguing
for the shorter term against me.

The etisting provision and the existing arrangement is that the Vice Chan-
cellor thail serve for two years and be eligible for re-election. T believe—I won't
say {radition—but the practice has been that a second term is enjoyed. We have
no objection to that. We, in fact, see advantages in it. But when we wcre
“amending the Act to provide for a whole-time and probablv paid Vice Chancellor,
we felt that to let the existing term of office remain would preclude the Univer-
sity frora getting a suitable candidate. A person who is going to take up a
whole-titme post has obviously got to give up all his other activities. We felt
that: and T remember the matter went to a division: we had to divide the
‘House in favour of the term of four years as against even three, for we felt
that four years was the minimum that we should hold out in order to get a suit-
gble candidate to give up afl that he was doing and come and be Vice-Chancellar.
But that does not apply at all to a part-time Vice Chancellor: and when it is
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remamnbered that he can be re-elected and generally is, we see no reason for
altering tne present provision and, in fact, we should on this side prefer to
retain it. Sir, I oppose the amendment. '

Dr. P. N. Banerjea: Sir, I yise to oppose this amgndment. Only the other
day when the Government sought to fix the termn of appointment of the paid’
Vice Chancellor at four years we, on this side of the House, asked for rcduc-
tion in the period and we did succeed in reducing the term from four to three
years. .

Nawabsada Muhammad Liaquat Ali Khan: No, we did not succeed.

Mr. J. D. Tyson: Only the pay was reduced. )

Dr. P. N, Banerjea: I stand corrected; I had a mistaken impression in my
mind.

It is urged now that the period should be raised from two to four years for
the honorary Vice Chancellor. 1 do not know whether it is the intention of
my Honourable friend to pay the Government back in their own coin. Because
they did not agree to reduce the term of office of the paid Vice Chancellor from
four {o three years, my Honourable friend suggests that the term of office of
the honorary Vice Chancellor should be extended from two to four vears. 1
do not think that this is desirable. So far as an honorary Vice Chancellor is
concerned, he may be able to give his gervices for two years at a time, but it
is possible that he may be unable to give four years' time; he may, if he be a
very busy man, find it difficult to accept an appointment for four years and be
tied down for a long period.

Syed Ghulam Bhik Nairang: It would be open to him to resign.

Dr. P. N. Banerjea: Yes, it would be open to him to. resign, but when a
couscientious person takes upon himself the duties of the head of the University,
he woula feel very reluctant, in spite of his . inconveniences, to relinquish that
appointment. ‘

Besides, Sir, if an honorary Vice Chancellor is unable to give satisfaction to
all the parties and the interests concexned in the University, it wculd be better
that his term of office should come to an end after two years instead of waiting
for unother two years.

Then, Sir, I think it is known to all persons on this side of the House us well
as on the other side that wherever there is a system of honorary Vice Chuncellor-
ship—1 should not perhaps say ‘wherever’, but in most of such Universities—
the term of office is fixed at two years. In Calcutta that is the syster. In
Calcutta we have not had any difficulty with regard to this term of office.
We have in our midst an ez-Vice-Chancellor of the Calcutta University who
was frst appointed for two years and then he was reappointed for ancther
period of two years. Similarly, Sir, in .most of the other Universities no diffi-
culty has been experienced.  Further, as my Honourable friend, Mr. Tyson,
has pointed. out, the system has worked well in the Delhi University and I do
not sce what is the reason for lengthening the term of office.

Sir, in the case of a ‘paid Vice Chancellor, it may be necessary to give him
fixity of tenure for a longer term, but that does not apply to the case of an
hounorary Vice Chancellor. The honorary Vice Chancellor comes of his own
accord and renders service to the University without accepting any remunera.
tion and without hope of any reward. Therefore, considering the question
from uil points of view, it does not seem to me to be right to extend the tcrm
to four vears. If any difficulty arises in the Delhi University in future, there
will be time to amend the Act. But at the present moment, it has not heen
said by anybody that any difficulty has been experienced in this University.
I would, therefore, stick to the present system instead of changing it.

Nawabzada Muhammad Liaquat Alf Khan: I would like to cxplain what
wes our attitude regarding the term of office of the Vice-Chancellor, paid or
honorary. We were of the opinion that the term of office of a Viée Chancel-
lor should be three years, and it was with that intention that an amendment
was moved when we were discussing the question of the appointment of a paid
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Vice Chancellor. At that time our intention was that when we came to the
Statutes, we would move an amendment if the other amendment was accept-
sble to the House, fixing the same term as that in the case of a paid Vice
Chancellor. But as the House has accepted four years to be the term of cifice
of a paid Vice Chancellor, we thought that to have the same uniforivity it
would be better if the same term of office was fixed in the case of an Honorary
Vice Chancellor also. -

My honourable friend, Mr. Tyson, has advanced an argument in support of
continuing the present provision that an honorary man can be reappointed for
another term of two years after his first term. Well, so could a paid man be.
There was nothing to preveat a paid Vice Chancellor being reappointed after
the firet term of office was over.

Then, 8ir, if Honourable Members would look to the past history of this
University, they will find that all the Vice-Chancellors who have held office so
far have always held it for four years. In the case of the present Vice Chuncellor
he has been renppointed for a third term of two years. “But all the cthers
held office for four years. 8o, in other words, the University authorities have
recognised that a Vice Chancellor in fact cannot be expected to dischurge his
duties to the satisfaction of the University till he holds that office for at least
four years. Dr. Sir Hari Singh Gour was the first Vice Chancellor appointed
in 1922. He held office till 1926. After that came Rai Bahadur Dr. Seth
Moti Seghar who held office till 1930. Then came Khan Bahadur Sir Abdul
Rahamuan who held office till 1934 and Rai Bahadur Ram Kishore who held
office till 1938 when the present Vice Chancellor, Sir Maurice Gwyer, was
uppointed.

So, -what T submit is this that from the experience of twenty years it has
been found that no person can really discharge his duties as Vice Chancellor
satisfactorily unless he holds that office for four years. Now, iy Honourable
friend says that there is no harm in the case of an Honorary Vice Chancellor:
if he is really suitable and a fit person, he can be reappointed. What [ sub-
mit i, this. I think that in the case of an Honorary Vice Chancellor it is
more desirable to give him a longer term of office because he depends upon
the votes of the members of the Executive Council. Therefore, if this two-
year term of office is hanging over his head all the time, he will not be able to
work independently and he will continuously have to be pleasing the meubers
of the Executive Council: and we know that the Executive Council constituted
as it is now consists of a few officials, a number of teachers of the University,
Professors, Readers, and others and the Principals of various Colleges. 8o,
the Vice Chancellor would for his re-election really depend on the votes of
those whose interests are directly under the supervision or under the coutrol
of the Vice Chancellor. In other words, if & Vice Chancellor or an Hcouorary
Vice (‘hancellor wanted to carry on some improvements, he cannot hope to do
so for the first two years of his office. He can only hope to do so if he is lueky
enough to be elected for the next term: and as T have pointed out, the Uni-
versity authorities and the Chancellor (because it is always the Chancellor
who makes this appointment) have recognised this fact that for a person to be
able to carry out his duties satisfactorily, it is necessary that he must be the
Vice Chancellor of the University at least for four years. 8o our idea in riou-
ing this amendment was that, when we have accepted, in the &ase of a prid
Vice Chancellor, that his term of office should be four years, and as it has been
the practice in the past right up to today for the last 20 years that no person
has been a Vice Chancellor for less than 4 years, it would be better to muke
8 provision that the Honorary Vice Chancellor will also be for four vears, so
that he may not depend on the votes of those against whom he may have to

' take certain action. Now, under the present scheme the Vice Chancellor has
been given really greater powers than what were enjoyed by the Vice Chencel-
lors in the past, and it is more necessary than ever that he should be given a
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more secure tenure of office to be able to dischurge his duties satisfactorily
and in the best interests of the University. Therefore, Sir, I =upport the
amendment that has been moved by my Honourable friend. o

Mr. Deputy President (Mr. Akhil Chandra Datta): The question 1s:

““That in clanse 16 of the Bill, in Statute 23 in the ‘proposed Schedulc for the words
‘two years’ the words ‘four years’ be substituted.’”

The Assembly divided:

AYES—10.

Abdul Ghani, Maulvi Muhammad. Nairang, 8Syed Ghulam Bhik.
Ahdullah, Mr. H. M. S.ddique Ali Khan, Nawab.
Choudhury, Mr. Muhammad Hussain. Umar Aly Shah, Mr.
Kssak Sait, Mr. H. A. Sathar H. Yusuf Al}doola Haroon, Seth.
Liaquat Ali Khan, Nawabzada Muhammad.| Zafar Ali Khan, Maulana.

NOES—37.
Ahmad Nawaz Khan, Major Nawab Sir. Kamuluddin Ahmad, Shams-ul-Ulema.
Aiyar, Mr. T. S. Sankara. Lalchand Navalrai, Mr.
Ambedkar, The Honourable Dr. B. R. Mauckeown, Mr. J. A.
Banerjea, Dr. P. N. ' ) s ooy
Benthall The Honourable Sir Edward. Maxwell, The Honourable Sir Reginald.
'Bewoor,’Sir Gurunath. ; Muazzam Sahib Bahadur, Mr. Muhammad.
Chapman-Mortimer, Mr. T. Pai, Mr. A. V.
Chatterji, Mr. 8. C. Parma Nand, Bhai.
Daga, Seth Sunder Lall. Piare Lall Kureel, Mr.
Dualal, Dr. Sir Ratanji Dinshaw. Raisman, The Honourable Sir Jeremy.
Dalpat Singh, Sardar Bahadur Captain. Roy, The Honourable Sir Asoka.
Dam, Mr. Ananga Mohan. Sargent, Mr. J. P.
Deshmukh, Mr. Govind V. Spear, Dr. T. G. P.
Habibur-Rahman, Khan. Bahadur Sheikh. Spence, Sir Géorge.
-Haidar, Khan Bahadur Shamsuddin, Sultan Ahmed, The Honourable Sir.
dsmaiel Alikhan, Kunwar Hajee. Thakur Singh, *Major,
Jamcs, Sir F. B, : Trivedi, Mr. C. Li’
Jawahar Singh, Sardar Bahadur Sardar Sir.| Tyson,” Mr. J. D.
- Kailash Bihari Lall, Mr. Zaman, Mr. 8. R.

The motion was negatived.

Seth Yusuf Abdoola Haroon (Sind: Muhammadan Rural). 8ir, T riove:

_ “That in clause 16 ‘of the Bill, sub-clauses (i) and (if) of clause (I) of Statute 26
in the proposed Schedule be omitted and subsequent sub-clauses be re-lettered accordingly.’’

The sub-elauses which .I wish to omit read as follows:

‘“({) Harichand Puranchand Khatri Scholarship of the value of twelve rupees and
annas eight per mensem awarded for one year to the best Hindu Khatri student who
stands highest in the Matriculation examination or an ecxamination recognised by the
University as equivalent to the Matriculation examination held in Delhi. during a period
of five years from the commencement of the Delhi University Act and such further period,
as the Central Government may direct, and joins any one of the Colleges of the University
either in the Faculty of Arts or Science.

{11) Tulsanrani Harichand Puranchand Khatri Scholarship of the value of twelve rupees
and annar eight per mensem awarded for one year to the best Hindu Khatri student who
stands highest in the Facnlty of Arts or Science in the Intermediate examination of the
University or an examination recognised as equivalent thereto, and joins any one of the
Colleges of the University in the Faculty of Arts or Science.’

Sir, the Government since last week have been fighting against commun-
alism and trying to show us and to the world that they will give no ground to
any communal body, or communal ideals. Many pleas have been pus forward
by the Honourable Member. One plea was that the University is not a place
where any communal body should be allowed or any communal ideals be intro-
duced. Here, Sir, I have just quoted two clauses which are purely eom-
munal. The scholarships are to be given only to particular community
students. There are other clauses also such as Rai Bahadur Brijmohanlal
8aheb Sudhi Memorial scholarship of the value of Ra. 15 per mensem, ten-
able for two years for training in higher grade electrical engineering, awarded
every second year to a Science graduate. Here it does not say ‘Hindu
graduate’. Then there is the Makhan Lal Gold Medal of the value of Rs. 100
awarded to the best Hindu lady candidate in the University every year.
There it another one: Bhola Nath Gold Medal of the value of one hundred
rupees awarded every year to the best Hindu oandidate in the B. A. examina-
tion provided he knows Sanskrit.
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Government has been telling us that: they will not be a party to any ccm-
munal thing. On the other hand, members of the Nationalist Party like
Mr. Kailash Bihari Lall have been speaking of their dream-land and all that
ard said they will not stend the communal bogey. Mr. Lalchand Navalrai
also threw out a challenge. : '

Mr. Lalchand Navalral: If you only understand what I was saying!

Seth Yusut Abdoola Haroon: I very well understood what you were saying.
Whatever pleases you is national and whatever does not please you is com-
munsl. So, Sir, that is the reason and our stand regarding these clauses. I.
trust that Government will appreciate the very arguments which they have
been using against us and accept this amendment. Sir, I move.

Mr. Deputy President (Mr. Akhil Chandra Dutta): Amendment moved:
“That in clause 16 of the Bill, sub-clauses (i) and (i) of clause (I) of Statute 26
in the proposed Schedule be omitted and subsequent sub-clauses be re-lettered accordingly.

Mr, J. D. Tyson: Sir, in the first place I would draw attgntion to the fact
.that these are not university endowments, which are covered by Statute 25—
University Scholarships,—but they are endowed scholarships. In other words,
in the early days of the University these gentlemen came forward and offered
these scholarships and they were accepted. If such gifts are accepted, under
sections 4(8) and 28(b), they must appear in the Statutes. I do not say for a
moment that we on the Government side like this sort of thing and I understand
that there is a definite move. afoot in the University also to refuse scholarships
and prizes of this kind in future, which are restricted to one community; but
of course there is a history to these things. The Delhi University does not
stund alone in accepting them. 1 do not know whether the House would like
e to read them but 1 happen to have in my hand the calendar of the Univer-
sity of Daccs. In the University of Dacca we have the Nawab Asanulla
Scholarship awarded for Muhammadans. (An Honourable Member: ** You
condemned Duacca us communal.’’) Well, they are in the statutes there.
{Interruption.) These things have been offered and accepted in the past,
whether rightly or wrongly. I think the view of the University now is
‘wrongly’ but so long as they exist they have got to figure in the Statutes. If
the University wants to keep the scholarship at all, it has got to appear in the
Statutes.

An Honourable Member: Return them to the donors.

Mr, Lalchand Navalrai: This is an amendment which comes from my
brother of Sind but 1 do not tind in him that talent for putting a preper inter-
pretation on it, which I should like to see. He suys that we have said that in
matters which are not communal we will join bimn. T still stick to that view
but, is this communal or not? The question that arises is this: Is this ~om-
munal or not?” 1 say ‘No’. 1 should like to give an instance. 1f he or his
revered father had given an endowment to somebody, would he like that to
be given to some other man instead of the man to whom they wanted to give
it? The reply is quite plain. This is an endowment which takes the form of a
gift or a will and when a gift or a will is anade, it has to be executed according
to the wishes of the man who makes the gift. Here it is given by a particular
individual and the money should be given out according to his wish. If you
think that the money should not be used then return the money to him. - (4n
Honourable Member: ‘“That is what we say’’.) T say that is wrong. T wish
to give some inoney to one of my sons in preference to the other sons. What
then? The money should not be returned to me but should be given to the son
to whom I want to give it. The matter is very plain. I am sorry what' my

* friend from Sind has said is distortion. As pointed out by Mr. Tyson, this i§
not an endowment or scholarship given from the University funds. The
University is only a trustee or an executor. Therefore, the University cannot
say that the money should go elsewhere. When a Muhammadan makes a gift

to a Muhammadan boy, that money should not be given to any one else.
[}
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Bir, I think it is very unfortunate that the Muslim League should have
given this amendment in the hands of my friend from Sind. I know he has
joined the Muslim League but I do not' want him to be contaminated so much.
He is yet a young man and he should not be misguided and led away by the
mere fact that he has joined the Muslim League. In Sind, we know what a
sorry spectacle is going on between the Muslim League and the Hindu Maha-
sabha and we should avoid such a thing. My Honourable friend is an influential
man; he is a man of position; he has money and riches and he can have a hand
in the making and unmaking of the Ministry in . Sind. So, if 8 man of his
position comes forward with such arguments in this House, I do not think I
can give him credit for that. He has come here for the first time and he should
show his talents and ability which Sind possesses and 1 would like that and would
also help him in that. But in a matter like this when he_is inferpreting so
wrongly, I cannot support him. Tf he has done now what has been dictated to
him by the Muslim League, he will do the same in many other things and he
will cut a sorry figure. I sympathise with him but T oppose this amendment.

Maulvi Muhammad Abdul Ghani: Sir, I am glad that this amendmeat has
been brought by the youngest Member of this House. I do not know on what
principle the Government is going to accept this thing which is out and out
communal. You will find that there is a Khatri scholarship which is to be
given only to Khatri students. It is not only confined to the Hindus but to a
sub-caste of Hindus. Can it be said that there can be anything more com-
munal - than this?

Bhai Parma Nand (West Punjab: Non-Muhammadan): Ti ig not com-
munal.

Maulvi Muhammad Abdul Ghani: Let me explain. I must say that it is
not only communal but rather extra-communal. Take the first scholarship.
1 would have appreciated the generosity of this kind of donor if he had given
the scholarship irrespective of caste or creed. The next scholurship is for
Science, but that, too, is only to be given to a-Hindu student. Sir, it is enough
that the attention of the Government has been drawn to these scholarships
Lecause the Government has given ample proof that they do not like the idea of
communalism. They have in season and out of season opposed all amendments
moved by our Purty simply on the ground that there wag the word ‘Muslim’ in
them. That is taking shelter under the.pretext that there is somne scent. of
communalism in them and on that ground they bave opposed them and with
votes in their pocket they have defeated them. Now, it is our turn to ask the
Government to explain their conduct whether they are going to stick to that
principle which they have enunciated so many times during the last few days
or whether they are going to change their mind and the principle under which
they have hitherto taken shelter. 1 do not think that & man like my Honourable
friend Mr. Tyson will come forward and say that he is going to changé ™ that
principle and going to keep these scholarships simply because they belong to
the majority community. ;

Bir, our ears have been vitiated by hearing the slogan of ‘communalism’ on
every occasion and it is now the turn of those national friends who were always
out to plead the cause of nationalism whether they are going to support this
amendmeént or whether they are going to have such a thing on the Statute. It
has been said that this is not one of those scholarships which are given by the
University but this is an endowed scholarship. It may be 8o, but, after all,
the University has accepted this nauseating principle. If they will show any
liking for such a nauseating thing, I will have to conclude that it is' due to the
influence of the majority community and nothing else. T will only say this
that this kind of thing should not be tolerated. :

Instances have heen given that such a thing is to be found in the Dacea
University: T should have thought it a sensible reference if anything of the
Dacca University had been taken in the Delhi University. On many occasions
we said that such and such thing is to be found in the Dacca University and in
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the Calcutta University, but no notice was taken of it. Even the recom-
mendations of the Calcutta University Commission on which a man like Sir
Asutosh Mukberjee was there, were not taken into consideration. I do not
think it is 'sound on the part of the Government to take shelter under these
things which they opposed so vehemently only a few minutes before. I hope
the Government will come forward with that kind of courage with which they

have acted for so many days and support this amendment and thus delete
these nauseating things. ) '

Mr. Kailash Bihari Lall (Bhagalpur, Purnea and the Sonthal Parganas:
Non-Muhammadan): Sir, I rise to support the amendment. With due res-
pect to my Honourable friend Mr. Lalchand Navalrai, I will say with whatever
little intelligence that I possess. I will not mince matters. It is this sort of
policy of blowing hot and cold in the same breath that has landed the nation
today into this difficulty. We must now be outspoken, and we must boldly
admit the mistakes also. I consider that this is the legacy of the vicious
principle followed in the past by the Government, and also followed by our
people. 1f we do not set our face against such things, we cannotethen give a
true lead to the mnation. They will not serve any good purpose. 8o, we must
be frank snd we mnust say, and we must try to solve the difficultics as they
present themselves before us. The Government Member said that this is an
endowed scholarship and it has nothing to do with the. University or with the
Government. That is the difficulty. I realise that difficulty, but there must
be ways out of this difficulty also. If really the Government mean to keep this
measurg free from such communal principles, if they mean to stick to the
stand that they have taken up till now, they should be frank to confess that
this is a eonimunal provision and it should not be allowed to disfigure the
Statute book. dJt is really communal in my opinion. It is really such provi-
sions that lead to complication. It is in the interest of the University itself, it
is in the interest of purity of learning which hag 8o often been advocated by Mr.
Tyson that I appeal to him to find out a way to get rid of such provisions. “"He
can do itt My Honourable friend pointed out to me that it is an endowed
scholarship and there comes the difficulty. * Perhaps the person who endowed
the scholarship ie no more. What is to be done. We cannot go against the
wishee of the donor as well.” I suggest if there is any representative of
the donor, or if there is any trustee administering the trust created by the donor,
whoever may be in charge of the trust now, he should be approached and he
should be told that according to the policy of the Government or according to
the principle and policy now adopted by the University, it is not desirable to
have such communal things. The trustee should further be told ‘‘either take
it back or allow the University to make it non-communal and throw open the
scholarship to all without restriction of community’". If the trustee takes back
the endowment, 8o much the better. The trustee may create a private trust
and comply with the wishes of the donor and give the scholarship to a Khatri
Hindu or to whomsoever the donor desired to give in his endowment. If there
i8 no representative of the donor, if there is no trustee of the donor for the
administration of this endowment, then the only option left to the Government
is to allow the Delhi University to make it non-communal a$ its own discre-
tion according to its own policy. The Honourable the Leader of the House
can certainly devise some means to do it.

The Honourable Sir Sultan Ahmed (Leader of the House): I cannot do it.

Mr. Kailash Bihari Lall: I am not as big a lawyer as the Honourable the
Leader of the House, but T can say this much that when the Government out-
lines a certain policy and wants to adopt it, these legal difficulties cannot stand
in their way, because the sacred policy which the Government are going to
follow cannot be allowed to be thwarted by such difficulties in their way.
Well, Sir, T am told that some communally minded Muslim also may support
it. T can quite understand their meaning. Communally minded Muslime will
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; support such communal principles. Some commt:mall}_' _mmded Muslim
rxll?;:);s maﬁg o similar endowmexft. for the Delhi University glvmg.scholurahlps
only to Muslims. They may find a loophole for this. But 1 submit those who
are piloting the Delhi University Bill should not be a party to it, they should
not sllow such a provision to desecrate the Statufe book. That is my honest
opinion. Consistent with the policy that the Honourable Member for Govern-
ment has been pursuing till now, I hope he will see his wuy to remove this, so
that it may not disfigure the Statute book. I have already spoken about this
principle in my previous speech. In my first speech, I said that 1 was opposing
some amendments, but that I would support such amendments as are intended
to do away with communalism. My Honourable friend ought not to have
sccused me of being communal. I have already indicated that there are such
communal scholarships whieh I was opposed to. In spite of the fact that it is
a painful duty, I stand today to oppose such scholarships. It is really regret-
1able that I have to differ from the Members of my own Party, such old friende .
as Mr. Lalchand Navalrai. But I would request my Honourable friend Mr:
Lalchand Navalrai to see things in their proper light. Of course the emdow-
Ment is not going to be thrown away into the ocean. It will remain there. But
if the donor wants to take it back and give it to a student of his own choice
belonging to his own comimunity, by all means let him do it. But the Univer-
sity should not be a party to such things, it should keep to the sacred principle
that has been followed and that will really show our depth of feeling and our
genuineness in keeping the temple of learning free from any communal colour.
We will be able to stand before the world vindicating our principle of non-
communalism. Tt will do a real service to ourselves, it will do service to the

nation. With theseé words, I appeal to the Government to see their way to
remove these communal scholarships. '

Mr. J. P. Bargent: Sir, 1 can say quite frankly that neither in my own
country nor in this country have I ever liked these speciul awards and prizes
reserved for particular classes of students, and if I thought that by adopting
this amendment, it would mean that these scholarships and prizes would be

' thrown open to members of sll communities in the University of Delhi, then
certainly it would have my support. But one has to be practical in these
matters. If this amendment were passed, it would simply meun, by the mere
passing of it, that nobody would get this money at all. I am inclined to agree
very much with the last speaker, in fact we have already to a certain extent
anticipated the suggestion made by my Honourable friend that action should
be taken to approach the donors, it they are still alive or the trustees, if they
still exist or their successors, with a view to getting these scholurships and
benefactions enlarged. If the House desires to know the attitude of the
University in this matter, 1 remember at a not very far distant meeting which
I attended, that an offer to create another scholarship on these lings was not
accepted by the University and was referred back to the donor with a request
that restrictions of this kind should not be imposed. I would therefore suggest
that the University, if I am right in my description of the wishes and outlook
at any rate of the Vice-Chancellor, should be asked to take up the question at a
very early date with the donors of these rather ancient bequests, which take us
back to the very early days of the University. The University should take
up with them the question of enlarging the terms of the benefactions so as to
remove the objection which has been voiced this afternoon, and 1 do hope that
-in that way money which is not too easy to get in educational matters may be
retained for the University under unexceptionable terms. ’

Qaxi Muhammad Ahmad EKaxmi: Mr. Deputy President, I am glad that my
Honourable friend Babu Kailash Bibari Lall in his last speech said that people
who have moved such amendments are not probably communal minded.
Probably he had an inkling that T will be opposing this amendment. Therefore
the only person communally minded among Muslims that remains in this House
happens to be myself, and the only nationalist would be Babu Kailash Bihari
Lall. Now coming to the amendment it is of course very easy to say that we
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would not avail of these scholarships for avoiding communaligm. But what do
these scholarships denote? They give an inkling into the workings of the minds
of the inhabitants of India. Communalism is there. 1f you want to stop
persons from helping their ‘own community you cannot get funds and the

4p w Sources of money will be stopped. I cannot understand the

*7*  mentality of the Delhi University. in discouraging scholarships .of
that kind. Helping a part is helping the whole. 1f Muslims come forward to
help their community and help some students of the Delhi colleges they should
be given encouragement; if Hindus want to give scholarships to Hindu students
they should be encouraged to do that. Do you think that whenever a studemt
enters college he has to tuke an cath that he ceases to be a Hindu or Muslim
or Christian?

Nawabzada Muhammad Liaquat Ali Khan: That is what Government think.

Qazl Muhammad Ahmad Kagmi: T cannot accept thet mentality. When
you have to work charitable and educational institutions - you are perfectly
authorised to see that so far as the general funds are concerned they are spent
on the whole body and no minority is deprived of its proper share in those
funds. But if any particular community wants to help that community you
cannbt stop that and if you stop it you stop the sources of charity. I know of
course that people who want the uplift of their community can go and give
donations to the Aligarh Muslim University and the Benares Hindu University.
But these cannot command the whole of India. And if a Hindu wants to belp
Hindus and Muslims want to belp their own brethren, why should not the Delhi
University accept them? It is easy of course for Government to say that they
will stop these two scholarships,—they are small ones,—and the logical conse-
quence of their attitude on the debates we have had on this Bill is that these
communal scholarships should be stopped. But they must remember that this
is not the only instance in which they can do away with communalism altogether.
Instead of trying to stop them they should try to understand the mentality
of the people of this country and solve the problem from that point of view.
It is no use shutting your eyes to facts. After all blood is thicker than water
and people are inclined more to help their own community and their co-
religioniste than others. You must take advantage of that tendency. If of
course people want to serve humanity at large that is a welcome tendency but
why should you stop people who want to help their own community? There-
fore, Sir, I feel that the retention of this clause is necessary, and on the
principle of Muslims wanting representation in the University I press for its
retention.

Sir Muhammad Yamin Khan (Agra Division: Muhammadan Rural): Sir,
throughout the debate on this Bill we have tried to impress on Government that
Muslims are not given sufficient encourdgement and. impetus in the matter of
education in this University. As a matter of fact they are discouraged and the
best evidence of that is the number of scholarships for non-Muslims and some
of them reserved for particular castes. And Government have supported these
things. There are scholarships not only for members of a particular community
but even for members of particular castes.. That shows that the Delhi
University have been recognising the principle of communalism in some form
or other and Government have also committed themselves to this principle.
But when we wanted something for the encouragement of Muslim boys we
found the Government opposed to us.

Bhai Parma Nand: Why don't you create endowments for Muslim boys?
Nobody stops you from doing that.

Sir Muhammad Yamin Khan: I am grateful to my Honourable friend for
whom I have great respect and who has been a friend of mine since 1913, for
that suggestion. Yes, we can create endowments for Muslim boys, but that
will be the same principle on which we have been fighting with Government and
they have been opposing us and my Honourable friend Bhai Parma Nand has
been supporting Government in this. So the fact is there and has to be recog-
pised that every community wants to help its own members. But Government
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must accept and , stand on one principle. They must stand either for
communalism or for no communalism. If they say there should be no
communalism then everything communal should be washed off. But if they
accept this kind of scholarships they accept communalism. Here the scholar-
ship is only for a Khatri boy. So if you give sclolarships to particular boys
only ar if it is said that a scholarship meant for & lady should go only to a
Hindu lady, then Muslim boys and girls have nothing to look forward to and
they are discouraged. If the University accepted these scholurships they shoull
have at the same time opened from their own funds some kind of scholarships
which would be open to everybody, so that every boy and girl may have some
incentive for hard work and they may know that if they attain the highest posi-
tion due encouragement will be given in the shape of an awurd of scholarship or
medal—may be silver or gold. Here we see that gold medals are given but
Muslim students have no access to that, and even if a Muslim student gets
cent. per cent, marks he cannot get that scholarship. This principle having
been accepted by the Government, it does not lie in their mouth now to say
that they do not want communalism in this University. The Government
"Members have been telling us for more than a week that they would not
encourage communalism. Well, now I am taking them. on their words. And I
ask them if they were sincere and right in what they have bcen telling us. Bui
they have been telling us simply bécause they were opposing us.. As my
‘Honourable friend, Nawabzada Liaquat Ali Khan, said the other day, the name
of & Muslim acts like a red rag to a bull. Here the Government have dis-
couraged the Muslim students. ‘

Not only have they gone so far in respect of the Delhi University, but they
have allowed some, shameful acts elsewhere. There are many colleges started
by the funds contributed by Hindu public with the express provision that no.
Muslim shall be admitted there. I can give you the names: There is one
Lakshmi Narain Technological Institute in C. P. which was endowed by one
Rao Bahadur Lakshmi Narain, who for sometime was a member of the Council
of State also, with 50 lakhs of rupees. They have got the same provision of
not admitting any Muslim and the Nagpur University shut their eyes to that
fact and recognized this institution. 1f the British Government were so non-
communal and nationalistic they should have refused to give recognition to an
institution of this kind on the plea that it is a stigma on the fair name of
nationalism, and [ am sure my Honourable friend, Mr. Kailash Bihari Lall,
would have endorsed that at once. He is right when he says that you cannot
blow hot and cold in the same breath. You are saying one thing in one cane
and something totally different in the other. 1 think the retention of these
scholarships—whatever may be the history of these, and whoever may have been
the persons—should not be accepted. I can appreciate that those who endowed
these were actuated by noble motives and they were great souls who were trying
to do something for the benefit of their own community, but it was wrong on
the part of the University to have accepted that offer if it were not communat
itself. If some charitably-minded people gave some money or endowed some
méney exclusively for those Khatri students who secured the highest marks in
their examinations and awarded them privately, that was all right. There is
nothing wrong in it; that was a private business of one community. Let them
go. on doing it. But here it is provided in the Bill and yet it is limited to a
very small section of the Hindu community. I think the Government has not
only shown that they were communal,” but in accepting the principle of
communalism thev have gone down further low. If the Government want to
keep up their attitude of consistency, the best thing for them would be nct
to accept these scholarships if those who are giving it are not prepared to throw
these open to other communities also.

[At this stage, Mr. President (The Honourable Sir Abdur Rahim) resumed
the Chair.}

1 think these scholarships should go to those students who obtain the highest
number of marks, may be Hindu, Muslim, S8ikh, Parsi or Depressed Class
students. But if the trustees are not agreeable to that, the University should
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say: ‘‘No, thunk you very much. You are very generous and your ancesters
were very generous, but we are sorry we cannot accept this because it is against
our policy. You may do what you like outside the University but we cannct
have such scholarships brought on to the Statute book and embodied in our
laws.”’ This should, I think, be the attitude of the Government. With these
few words 1 support the amendment.

Sir George Spence: The question may now be put.

Mr. President (The Honourable Sir Abdur Rahim): The question is:
“That the question be now put.” i

The motion was adopted.

Mr. President (The Honourable Sir Abdur Rahim): The question is:
“That in clause 16 of the Bill, sub-clauses (i) and (ii) of clause (I) of Statute 26 in the
proposed Schedule be omitted, and subsequent sub-clauses be re-lettered accordingly.”

The Assembly divided: A
AYES—14.
Abdul Ghani, Maulvi Muhammad Nairang, Syed Ghulam_ Bhik.
Abdullah, Mr. H. M. Nauman, Mr. Muhammad.
Choudhury, Mr. Muhammad Hussain. Siddique Ali Khan, Nawab.
Essak, Sait, Mr. H. A. Sathar H. Umar Aly Shah, Mr.
Kailash Bihari Lall, Mr. Yamin Kban, Sir Muhammad.
Liaquat Ali Khan, Nawabzada Muhammad.| Yusuf Abdoole Haroon, Seth.
Murtuza Sahib Bashadur, Maulvi. 8yed. Zafar Ali Khan, Maulana.
NOES—32.
Ahmad Nawaz Khan, Major Nawab Sir. Kamaluddin Ahmad, S8hams-ul-Ulcma.
Aiyar, Mr. T. S. Sankara. Mackeown, Mr. J. A. N
Ambedkar, The Honourable Dr. B. R. Maxwell, The Honourable 8ir Reginald.
Benthall, The Honourable Bir Edward. Pai, Mr. A. V.,
Bewoor, Sir Gurunath. Parma Nand, Bhai.
Chapman-Mortimer, Mr. T. Piare Lall Kureel, Mr.
Chatterji, Mr. 8. C. Raisman, The Honourable Sir Jeremy.
Daga, Seth Sunder Lall. Roy, The Honourable Sir Asoka.
Dalal, Dr. Sir Ratanji Dinshaw. Sargent, Mr. J. P.
Dalpat Singh, Sardar Bahadur Captain. Spear, Dr. T. G. P.
Dam, Mr. Ananga Mohan, Spence, 8ir George.
Habibur-Rahman, Khan Bahadur Sheikh. Sultan Ahmed, e Honourable Sir.
Haidar, Khan Bahadur Shamsuddin. Thakur Singh, Major. -
Imam, Mr. Saiyid Haidar, Trivedi, Mr. C. M.
Ismaiel Alikhan, Kunwar Hajee. Tyson, Mr. J. D.
Jawahar Singh, Sardar Bahadur Sardar Sir.| Zaman, Mr. 8. R.

The motion was negatived.

Seth Yusuf Abdoola Haroon: Sir, I move:

“That in clause 16 of the Bill, aub-clauses (i) and (if) of clause (2) of Statute 26 in
the proposed Schedule be omitted and subsequent sub-clauses be re-lettered accordingly.”

8ir, the clauses which I like to omit are:

‘(i) M. Makhan Lal Gold Medal of the value of one hundred rupees awarded to the
best Hindu lady candidate in the University every year.

(5) M. Bhola Nath Gold Medal of the value of one hundred rupees awarded every
year to the best Hindu ¢andidate in the B.A., examination provided he knows Sanskrit.”

In these two clauses you will find that one gold medal is awarded to a
Hindu lady and another to a Hindu candidate who knows Sanskrit. My friend
Mr. Lalchand says thev are not communal. If the donor did not want it to be
communal they could have awarded it to any ladv candidate of the Univer-
-sity, because after all there are very few Muslim ladies in this University.
However, the Honourable Member on the Government side has tried to take
protection under the Dacca University Manual and said that there were Muslim
scholarships in that University. We confess that it is so. But how does
f.hat affect the position here? The Honourable Member has refused to take
into consideration the same Dacea University calendar when it was quoted by
the Deputy Leader of the Muslim League Partv. I wish that the Honourable
Member had come over with a more frank statement than this. Regarding these
clauses he said that there is a history behind it. He also said that it was
accepted rightly or wrongly long before and we cannot help it. If you cannot
help it now, if you cannot do anything, why not accept our principle also?
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When we want some Muslim representation, then he denies. The plea. put
forward by the Honourable Member is not very convincing to this side. The
result of last voting proves that even the European Group remained neutral,
because they felt our demand was just and that the Government were not
playing the fair game,—I must tell them that this Government has no principle,
and will have no principle because they do not represent any electorate. If
they had- represented any electorate, they would have had to adopt one kind
of definite policy; but now they can change their policy as they like.- My
friend, Mr. Lalchand Navalrai paid a high compliment to me and said a lot
about my influence and everything; but he forgets that my policy and.ideas are
of the League; and if I had not believed in those ideas and not thought them.
right, I would not have joined the Muslim League Party. Nobody compelled
me or forced me; and therefore when I have joined the Muslim League Party.-
I must adopt the policy of the League. My eyes are more open than my
Honourable friend’s. I must also tell him the instance he quoted of the Hindu

Mahasabha and the Muslim League in Sind—they are co-operating in Sind. A
He went as

far @8 Bombay . . . .

Mr. Lalchand Navalrai: That has been condemned by the Hindus . . . .

Mr, President (The Honourable Sir Abdur Rahim): I think the Honourable
Member had bLetter leave that alone. The question about Hindu Mahasabha
and Muslim League ministers does not arise on this.

Seth Yusuf Abdoola Haroon: There are other scholarships also in this such
as the Jageshar Nath Goela Medal of the value of Rs. 100. If such scholar-
ships were brought here, we would have accepted as they are not for a' parti-
cular community. As for the instance quoted by Sir Yamin Khan, I want to
inform the Honourable Member that we have now started in Sind a Muslim
college, but we have not restricted scholarships which are about 40 to B0 in
number, to any particular community. We have left the door open for every
community. But here we do not know what the policv of the Government is
or will be. It is a mixture. They profess they do not want to be communal
but here it is a living example; they have themselves admitted it, but they are
obstinate and say ‘‘How can we return this scholarship?”’ Why 1is it not
possible? Do not give them. Keep them. Under these circumstances, I
hope and feel that the Government may change their attitude towards my

amendment. Sir, T move.

Mr. President (The Honourable Sir Abdur Rahim): Amendment moved:

“That in clause 16 of the Bill, sub-clauses (i) and (it) of clause (2) of Statute 26 in
the proposed Schedule be omitted and subsequent sub-clauses be re-lettered accordingly.’”

Mr, J. D, Tyson: Sir, I do not know that there is much to be said after
the debate that we have already had. We have reached rather an extraordinary
position that my friends opposite, if I understand them alright, approve of these
scholarships reserved for particular communities but do not like them in my
Bill, whereas we on this side do not care much for them bhut we want to keep
them in the Bill. That, I think, is the position. There is this to be said for
our point of view, that it was not the Government who accepted these ncholar-
ships—or medals, as they are in this case; they were accepted by the Univer-
sity and, having been accepted by the University, the University had to embody
themn in the statutes, and the statutes being there—not put in by us on this
occasion, but being there,—we think we should leave them there, so that the
wishes of the original donors may be respected until they or their successors
can be persuaded to alter them. That is the position; and my friends opposite,
if their community had made such offers to the University, would themselves
have figured in the list. It is not really a communal matter in that sense. Tt
is perfectly open to any community, if the University will agree, to endow
medals of this kind for its own community; and the fact that medals are re-
served for Hmd'us.in this case does not prevent my friends opposite from offer-
ing to endow similar medals to be reserved for their own community if thev
so wish. I think, however, as I said before, that the attitude of the Univessity
Dow is not t> accept any more such offers in the future . . . . . )
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Sir Muhammad Yamin Khan: How shall we be able to endow, then?

_ Mr. J. D. Tyson: I do think you will now be able because I am rather
hoping that even these existing ones will be eliminated by the University. I do
not wish to prolong the débate. I think really almost everythmg.that can be
said has been said, butvI do not wish to put my friends on their mettle. I
oppose.

Pplbulm Zafar Ali Khan (East Central Punjab: Muhammadan): 8ir, for
once Messrs. Tyson and Sargent have been caught in their own meshes. For
the past many days that this memorable controversy has been going on on the
floor of the House, the Government have been lecturing us on the evils of
communalism; but out of my friend, Mr. Kailash Bibari Lall’s mouth they
bave been condemned. as rank communalists themselves; and perhaps it was
owing to that unexpected attack—et tu Brute—thou too, Brutus!—that they
had to admit they were communalists and for the future they would take care
that such scholarships are not accepted from any donor whatever. I will place
one proposition before them to save their faces and to save the face of Mr.
Lalchand Navalrai also. My friend, Mr. Navalrai, was attacking iy friend,
Seth Yusuf Abdoola Haroon . . . . . .

Mr. Lalchand Navalrai: I did not attack him. I was praising him.

Maulana Zafar Ali Khan: You were praising him, but that praise was mixed
with a little poison. You admired him for his youth, you admired him for his
wealth, you admired him for his influence; but you came on him with a rod
on the head of the Muslim League. Let me tell you that the Muslim League’s
head is very hard. So I shall permit the Government to encourage education
by accepting scholarships from donors; certainly they should do that but if

they are sincere in ‘their condemnation ef communalism, they should attach a
condition to their gifts, that the gift of a Hindu should be in favour of a
Muslim. Similarly, any scholarship given by a Mussalman in the Delhi Uni-
versity to any one shall be in favour of a non-Muslim. If really Government
wants to promote unity between Hindus and Muhammadans, this is the way.
Are they prepared to do it? It is all very well to say ‘We want Hindu-Muslim
wnity. At least in one University, which should be a model University, there
should be no communalism’. But what steps are you taking towards that end?
This is one of the real constructive proposals. Both the Hindus and the
Mussalmans will be pleased if you make a rule to that effect.

Mr. J. D. Tyson: Will there be any scholarships?

8ir Muhammad Yamin Khan: I will give one, if you make this rule. _

Maulana Zafar Ali Khan: Seth Yusuf will give one. He will endow a
scholarship of Rs. 100 to a Hindu who stands first in the University. Is any
Hindu prepared to do e similar thing? I think this a subject which is very
catching and very interesting. There are other gentlemen who want to speak
and so 1 shall not take up the time of the House any more. I give iny heartiest
support to Seth Yusuf. ’

Mr. Kailash Bihart Lall: I again rigse to give my support to this amendment
but I will make one point clear that so far as the wording is concerned it does
not offend against the definition of a Hindu that I have always held. ' I have
said that even the Mussalmans in this country are Hindus. Had the Govern-
ment accepted my definition of a Hindu, there would have been no objection
but the definition here is a ‘communal Hindu’ and it is in that sense that I am
opporing it. If the word ‘Hindu' is used in-a communal sense, I would say
that this provision is disfiguring the statute but if the word ‘Hindu’ is taken
in the sense in which I always use it, for the people of the country of
Hindustan, then it does not offend against that and I am afraid my Muslim
brethren, in the frame of mind in which they are, are not prepared at present
to take my definition. That is my difficulty. Anyhow, this is a thing which
will work itself out properly later on and they will also call themselves Hindus.
(An Honmourable Member: ‘‘Change it and say ‘Hindustani’' ") So, I am
opposing the stand of the Government in this matter. I do not agree with the
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Government's argument that it is the donors who have given the money and
they cannot do anything to go against the wishes of the donors. I want to
suggest that the money should be returned to the representatives pf the donors
or if there is none, to the Official Trustees. There are legal luminaries in the
Government of India and they may find out what is to be done. There are

many unclaimed sums operated by the Government. In the same wuy, if the

Delhi University says ‘Tt is a dirty thing. We cannot operate it any further
and we return it to the Government to take care of it’, if that is done, surely
Government will find a way. Such properties as are endowed by persons are
taken care of by the official trustees. There are official trustees in every pro-
vince appointed by the Government and the Official Trustees take care of such
trusts about which the donor himself does not care or.does not make adequate
provision. If the property is unclaimed, it is opetrated by the Official Trustee.
If the Government is at all convinced that this is a pernicious principle and this
is against the principle adopted by the Government with regard to their future
course of action, they should take steps to return the money to any representa-’
tive of the donor, if there is one. If not, the money should be handed over to
the Government and Government must find out. some law and operate this
endowment according to the wishes of the donor. If the wishes of the donor
are to be respected and if that is the difficulty, as I understand it, then the
Government may even form a trust and hand over the money to that committee
or trust and operate it according to the wishes of the donor but so far as the
University is concerned, the action of the Government will be consistent only
when they wash their hands off this affair. ‘

My friend Mr. Kazmi argued that this is & very small thing. He was argu-
ing very pitifully, just like an advocate in order to persuade the judge to give
a verdict on his side. He said that it is a small scholarship of Rs. 12-8-0 and
we should not bother about it. That is not the point. It does not matter if
the amount is small or big. Gowernment spends thousands of rupees if there
is a defalcation of one pice. They would spend hundreds and thousands of
rupees, if there is a defalcation of Rs. 200. The amount is not the question
here. The question is one of principle. If the principle is bad, if a bad
principle is eating into the vitals of nationhood, if it is disrupting our nation-
hood, then we should attach as much importance to one pice as to thousands
of rupees. If it is argued, as Mr. Kazmi has argued, then a man who swindles
say Rs. 15 shculd be left off by the Government, because it is a small sum.
That is the pitiful way in which Mr. Kazmi argued.

Mr. President (The Honourable Sir Abdur Rahim): The Honourable Member
has suid that several times.

Mr. Kailash Bihari Lall: Very well, I will not dilate any further on that
point. Mr. Kazmi has also said that acts such as this show the state of mind
of the people existing in the country'and so it is no pse doing away with such
things. It is a very peculiar argumént. If that is the state of mentality of
the people, do you adhere to it? Do you like it? Those who believe that they
are against these amendments on the ground of the solidarity of the nation,
they must alsv believe that the amendments moved by my Muslim friends
give a clue to the mind of my Muslim League friends. It also gives a ciue
to the mind of the Government. What we should try to do'is to change the
mind of the people who make such endowments. It does not matter whether
the amount is big or small. The purpose of my friend Mr. Kazmi was that
it is a clue to the mind that communalism exists. We understand that this is
the mind of the people and so we should retain it. This is not- the proper
argument. Becsuse this is the state of the mind, we have to do away with.
These things have done harm and really they provide us with a clue to the mind
of the people. 8o, we should do away with them. But their argument is
that becauvse it is a clue to the mind, we should retain it. That is something

absurd. :
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[Mr. Kailash Bihari Lall] ‘ o

The last thing that I would like to say to the Government is this that they
cannot say that there should be one set of laws for the gander and another set
of laws for the goose. If they want to set their face against communalism in
the Delhi University, they should be plain about it. If there is any legal
difficulty at present, we can understand it and Government may allow it to gp
on as it is. But they should give an assurance to the people that they will find
a legal way out of this difficulty. But to say that because there is a legal
difficulty and therefore they cannot do it, will not help the Government and
their position stands compromised at least so far as this question is concerned.
With these words I support the amendment.

Maulvi Syed Murtuza Sahib Bahadur (South Madras: Muhammadan):
Mr. President, Sir, I have been observing silence throughout the debate on
the Delhi University Bill but I was closely following it. The debate has
‘resolved itself into this—communalism versus nationalism. The Government
supported nationalism and the Member in charge assisted by the Educational
Commissioner to the Government of India wanted to prove to the House that so
far at least as the Delhi University is concerned, they should not give room
to communalism. In this connection, I have to congratulate my Honourahble
friend Mr. Kailash Bibari. Lall on his very lucid speech in support of it, but
I cunnot understand why he had not the courage of voting in .favour of it.

Mr. Kailash Biharti Lall: I have voted for it.

- Maulvi S8yed Murtuza Sahib Bahadur: But our friend Mr. Lalchand
Navalrai remained neutral.

Sir, I come from Madras which is well-known for its educational advance.
Even there, there is communalism to the highest degree possible. There are
no non-Muslim friends from Madras like tne Honourable Sir Ramaswami
Mudaliar or Rao Bahudur Siva Raj except a few Madrasi officials otherwise
they would have supported me in my statements. ' There is one renowned
college there called Puchayappas College. 1t comes under the category of a
very well conducted college throughout the Presidency. Its doors are shut
against not only Muslims but also the Christians. They do have European
professors who are Christians but they do not admit any Christian students in
their college. (An Honourable Member: ‘“They do not admit even non-Brah-
mins.”’) No, and Sir Ramaswami Mudaliar belongs to the same caste and his
ubsence 'is keenly felt by me today. We tried our level best to bring round
the trustees of that College to admit Muslims and Christians, not to speak of the
members of the depressed classes. They are not only depressed. there hut they
are also oppressed there so far as the Madras Presidency is concerned. 1 am
very sorry to say that in that respect the members of the depressed commu-
nity are being looked down upon much more than in any other part of India.
This is particularly the case in Malabar from where our friend Mr. Ersak
Sait comes. There the members of the depressed community cannot enter
the room of a caste Brahmin. That is the kind of communalism and caste-
riddenism, if I may so call it, that prevails in some parts of India at least.
So, we may go on saying that we do not want this communalism and that
we want to do away with it once for all. but how are you going to do that
when that infection has’ taken deep root in their hearts. When such is the
case, there is no justification in chalking out one and the same line for
Mussulmans and - non-Mussalmans. When I speak about Mussalmans I do
include Christians and also the members of the depressed community. If that
" is the case, the Government should see things through and do justice to
such minorities as are being treated so contemptuously. It is not only the
qbiestion where our rights are not being properly safeguarded but it is also a
question of rank communalism which we cannot put up with unless the
Government comes forward and enacts certain laws to the effect that this
thing should be totally eradicated from the whole of India. Only then can the
present state of affairs be stopped. With these words, I resume my seat.

An Honourable Member: The question be now put.
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Mr. Presddent (The Honourable Sir Abdur Rahim): The question is:

*That the question be now put.”

The motion was adopteg.

Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That in clause 16 of the Bill, sub-clauses (/) und (ii) of clause (8) of Statute 26 in
the proposed Schedule be omitted and subsequent sub-clauses be re-lettered accordingly.’

he motion was negatived. .

Nawabzada Muhammad Liaquat Ali Khan (Rohilkund and Kumaon Divi-
sions: Muhammadan Rural): Sir, I just want to raise a point. I am sorry

5y 1 Wwas not in my seat this morning when the Honourable the

P ¥ Leader of the House requested you to direct the Assembly to sit
tomorrow, a Saturday. T must admit that he informed me yesterday that be
was going to make such a request, but I was under the impression that that
request would be made at the end of the geeting today. I am very sorry I
was not here at that time. Sir, you khow that the House does not like to
sit on Saturdays and no meetings have been fixed for Saturday till now.

Mr. President (The Honourable Sir Abdur Rahim): As a matter of fact
whenever there is n closed holiday in any particular week, then the Hnuse sits
on Saturday. It is almost the invariahie practice in this House to sit on
Saturdays ,if there is such a holiday. [Last Monday was a holiday, and so also
next Monday. Except that for particular reasons you did not sit last
Saturday. I have invariably been directing the House to sit on Saturdays in
the circumstances mentioned. '

Nawabzada Muhammad Liaquat Ali Khan: | am only submitting this, thad
it does not seem to me that we can finish this Bill tomorrow.

Mr. President (The Honourable Sir Abdur Rahim): Any particular reason?

Nawabzada Muhammad Liaquat Ali Khan: There are still o number of
important amendments.

Mr. President (The Honourableé Sir sAbdur Rahim): That does not matter.

Nawabzada Muhammad Liaquat Ali Khan: Yes, Sir, but you must have
noticed that, we have not been taking, on any amendment, time longer than -
what is absolutely necessary. T am only saving there are a number of im-
portant amendments still left to be considered. T consulted Dr. Banerjea and
he is also_of the view that it would be inconvenient for us to sit tomorrow.
But if you insist that we should sit- tomorrow, then we will have to.

_Mr. President (The Honourable Sir Abdur Rahim): That has been the
practice. > . .

Some Honourable Members: , Tomorrow does not suit us.

Dr. P. N. Banerjea (Calcufta Suburbs: Non-Muhammadan Urban):
Yesterday, Sir, when the Honourable the Leader of the House asked me abous
gaturday sitting, T told him that if we were going to finish our business on that

ay . . . ,

Mr. President (The Homourable Sir Abdur Rahim): You cannot make a
condition like thab.

Dr. P. N. Banerjea: I am only narrating what passed between me and
the Honourable the Leader of the House. It seems we shall not be able to
finish tomorrow our business. I therefore think we should not sit tomorrow.
It would pot be convenient to us. . . '

Mr. President (The Honourable Sir Abdur Rshim): T have fixed next
Saturday in accordance with the usual practice. But for the exception 1
made Inst week, it has been the usual practice whenever there is a holiday
in a particular wgeek, for the House to sit on a Saturday.

The House is now adjourned. till eleven o’clock tomorrow.

The Assembly then adjourned till Eleven of the Clock on Saturday, the
218t Augusb, 1948,
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